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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO 37 OF 2024

Shashikant Bajirao Jadhav ....Applicant

Vs

Gram Panchayat Nerur, Deulwada & Others .... Respondents

REPORT ON BEHALF OF MAHARASHTRA POLLUTION CONTROL
BOARD IN COMPLIANCE OF THE ORDER PASSED BY THIS HON’BLE
NGT DATED 13/03/2024

I, J S Salunkhe, aged about 55 years, Occupation-Service, the Regional
Officer of the Maharashtra Pollution Control Board, Kolhapur, having my office at
Udyog Bhavan, Near Collector Office, Kolhapur 416003, do hereby state on solemn

affirmation as under: -

1.  This Application has been filed with the prayers that the Respondent No.7
Shree Govind Bio Medical Corporation be restrained to operate the CBWTSDF
(Common Bio-Medical Waste Treatment, Storage & Disposal Facility) and
accordingly directions issued to Respondent No. 2 to 5 to ensure that the said

facility is closed.

2.  Pursuant to the order dated 13/03/2024, the Hon’ble NGT sought a report from
the MPCB as to what action has been taken pursuant to the show cause Notice
dated 04/04/2023 - as to whether the Respondent No.7 is indulging in violations
of the terms and conditions of CC&A - and as to whether the same has been

extended beyond the year 2021 or not.

3. The Hon’ble Tribunal has directed to the MPCB to submit an explanation as to
delay in submission of affidavit in the matter vide order dated 01/05/2024.
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Pursuant to the Hon’ble NGT Order dated 13/3/2024, the Registry of this
Hon’ble Tribunal communicated the said Order dated 13/3/2024 on 5/4/2024
to the MPCB. It is submitted that due to administrative process, there was an
inadvertent delay occurred in submission of report & the delay is purely
unintentional. Therefore, I am tendering an unconditional apology for non-

filing of the Report earlier in time on behalf of MPCB in the present matter.

It is submitted that the Regional Officer, Maharashtra Pollution Control Board,
Kolhapur is filing the Report in the present matter in compliance of this

Hon’ble Tribunal order dated 13.3.2024.

It is further submitted that the Board has granted combined consent to Ist
operate and BMW Authorization (CCA) u/s 25/26 of the Water (P&CP)Act,
1974, u/s 21 of the Air (P&CP)Act, 1981 and Bio-Medical Wastes
Management Rules, 2016 and Authorization under Rule 5 of the Hazardous
Wastes (M&H) Rules, 2016 and under the Environment (Protection) Act, 1986
subject to certain terms and conditions to Respondent No. 7 i.e. M/s Shree
Govind Bio-Medical Corporation, Gut No. 65, (383)/2/1, A/p-Kurgaon-Nerur,
Tal. Kudal, Dist. Sindhudurg-416520 vide letter dated 15.07.2015. The said
CCA is valid for a period from 04.06.2012 to 31.01.2017. A copy of said
Combined Consent to 1st Operate and BMW Authorization (CCA) dated

15.07.2015 is enclosed and marked as an Annexure-I .

It is submitted that the Board has further renewed the said combined consent
and BMW Authorization (CCA) u/s 25/26 of the Water (P&CP) Act, 1974, u/s
21 of the Air (P&CP)Act, 1981 and Bio-Medical Wastes Management Rules,
2016 and Authorization under Rule 5 of the Hazardous Wastes (M&H) Rules,
2016 and under the Environment (Protection) Act, 1986 subject to certain terms
and conditions to M/s Shree Govind Bio-Medical Corporation, Gut No. 65,
(383)/2/1, A/p-Kurgaon-Nerur, Tal. Kudal, Dist. Sindhudurg-416520 vide
letter dated 04.02.2020. The said CCA is valid for a period from 31.01.2017 to
31.01.2021. Also, with this CCA , M/s Shree Govind Bio-Medical Corporation,
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Gut No. 65, (383)/2/1, A/p-Kurgaon-Nerur, Tal. Kudal, Dist. Sindhudurg-
416520 was granted permission to dispose the BMW vide letter dated
22.12.2020 to M/s. Mumbai Waste Management Ltd., MIDC Taloja, Mumbai.
The copies of the renewal of combined consent and BMW Authorization
(CCA) dated 04.02.2020 & Letter dated 22.12.2020 are enclosed and marked

as an Annexure-II & III respectively.

It is submitted that the Board has further renewed the said combined consent
and BMW Authorization (CCA) u/s 25/26 of the Water (P&CP) Act, 1974, u/s
21 of the Air (P&CP)Act, 1981 and Bio-Medical Wastes Management Rules,
2016 and Authorization under Rule 5 of the Hazardous Wastes (M&H) Rules,
2016 and under the Environment (Protection) Act, 1986 subject to certain terms
and conditions to M/s Shree Govind Bio-Medical Corporation, Gut No. 65,
(383)/2/1, A/p-Kurgaon-Nerur, Tal. Kudal, Dist. Sindhudurg-416520 vide
letter dated 11.06.2021. The said CCA is valid for a period from 31.01.2021 to

31.01.2022. are enclosed and marked as an Annexure-IV .

It is submitted that the Board has granted combined consent to 1% operate and
BMW Authorization (CCA) u/s 25/26 of the Water (P&CP)Act, 1974, u/s 21
of the Air (P&CP)Act, 1981 and Bio-Medical Wastes Management Rules,
2016 and Authorization under Rule 5 of the Hazardous Wastes (M&H) Rules,
2016 and under the Environment (Protection) Act, 1986 subject to certain terms
and conditions to M/s Shree Govind Bio-Medical Pvt Ltd, Plot No H-148,
MIDC Kudal, Kudal, Sindhudurg-416520 vide letter dated 13.02.2023. The
said CCA is valid for a period from 03.02.2023 to 03.02.2028. A copy of said
Combine Consent to 1t Operate and BMW Authorization (CCA) dated

13.02.2023 is enclosed and marked as an Annexure- V.

It is submitted that the Respondent Board has initiated various action against
M/s Shree Govind Bio-Medical Corporation, Gut No. 65, (383)/2/1, A/p-
Kurgaon-Nerur, Tal. Kudal, Dist. Sindhudurg-416520 which are summarized

as follows :-
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The Board has issued show cause notice M/s Shree Govind Bio-Medical
Corporation, Gut No. 65, (383)/2/1, A/p-Kurgaon-Nerur, Tal. Kudal,
Dist. Sindhudurg-416520 on the ground that the said facility was
collecting Bio-Medical Wastes out of its facility area i.e. Shahuwadi &
Budhargad Tahsil of Kolhapur District vide letter dated 21.7.2022. In this
regard, the Respondent No 7 has neither replied nor taken requisite steps
to restrict the collection of Bio-Medical Wastes as per their area. A copy
of show cause notice dated 21.7.2022 is enclosed and marked as an

Annexure-VI.

In view of above, in order to verify compliance of show cause notice, the
officials of the Board had visited to the Respondent No 7 i.e. M/s Shree
Govind Bio-Medical Corporation, Gut No. 65, (383)/2/1, A/p-Kurgaon-
Nerur, Tal. Kudal, Dist. Sindhudurg-416520 on 21.07.2022 & observed
that the said facility is continuously collecting wastes out of its
jurisdiction/area illegally. In view of the above, the Respondent Board
has issued Proposed Direction for violation of Bio-Medical Wastes
(Management and Handling) Rules, 2016 and Amendment thereof
directing as to why further stringent legal action shall not be initiated
against it vide letter dated 25.8.2022. The Respondent No 7 has replied
to the said Proposed Direction vide letter dated 30.08.2022 & accepted
that BMW other than its area has been collected by the said facility. A
copy of said Proposed Direction dated 25.8.2022 & reply dtd.30.08.2022

are enclosed and marked as an Annexure VII & VIII

It is submitted that in view of continuous non-compliance by Respondent
No 7, the Board has issued Direction for violation of Bio-Medical Wastes
(Management and Handling) Rules, 2016 vide letter dated 10.11.2022 on
the following grounds :-

a.  M/s Shree Govind Bio-Medical Corporation, Sindhudurg has been
collecting Bio-Medical Wastes from Health Care Establishments
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out of their jurisdiction/area illegally i.e. from Bhudargad and
Shahuwadi Tahsil of Kolhapur District.

b. The Respondent has failed to submit detailed report of the
collection, treatment and disposal of Bio-Medical Wastes from
their area.

c.  TheRespondent No 7 has failed to obtain the consent to operate for
treatment of BMW from the Board from the period -01.02.2022 to
07.12.2022.

d. The Respondent No 7 has obtained NOC “only for disposing
surplus COVID Bio-Medical Wastes to M/s Mumbai Wastes
Management Ltd, MIDC, Taloja. However, the said facility is
disposing total Bio Medical Wastes illegally. The said issue has
been discussed in the meeting before the District Collector &
District Health Officer, Kolhapur & instructed to initiate action
accordingly.

It is submitted that in view of above non- compliances, the Respondent Board
has directed to Respondent No 7 to stop the collection of BMW wastes totally
from the areas which are not allotted to CBMWTSDF and the areas from which
Respondent No 7 is collecting BMW illegally from HCEs without obtaining
NOC from the Board. A copy of said Direction dated 10.11.2022 is enclosed
and marked as an Annexure IX.

However, the facility has failed to close its operation and therefore, the
Respondent Board has issued show cause notice for collecting Bio-Medical
Wastes as per the area specified in Combined Consent & Authorization granted
as per the Bio-Medical Wastes (Management and Handling)Rules, 2016 and
amendment thereof for collection, transportation, and Disposal of BMW. 1t is
submitted that the Respondent No 7 has allotted following area/jurisdiction for
collection, treatment, and disposal of Bio-Medical Wastes as per Bio-Medical
wastes (Management & Handling)Rules, 2016 vide letter dated 4.04.2023 and
26.5.2023.
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Sr No Name of Facility Area (Taluka)

1 M/s S S Services,05 Talukas of Kolhaur District
Ichalkaranji, Dist-Hatkanangale, Shirol, Panhalas, Shahuwadi,
Kolhapur Gadhinglaj Kagal(City)

2 M/s S S Services, Kasabal05 Talukas Kolhapur District

Bawada, Dist- Kolhapur [Karveer, Gaganbawada,)
Radhanagari,Bhunargad,Kagal(Gramin)
land Kolhapur Municipal Corporation area.
3 M/s Shree Govind Bio-All Talukas of Sindhudurg |,
Medical Corporation, 65,Kankavli, Vaibhawadi & Devgadh Talukas|
(383)/2/1, A/p-Kurgaon-& Taluka Ajara & Chandgadh of Kolhapur.
Nerur, Tal. Kudal, Dist.

Sindhudurg-416520

except]

The Respondent No 7 has collected Bio -Medical Wastes from the
Taluka’s of Kolhapur District, (Shahuwadi, Bhudargad, Kagal and Hatkangale)
and issued membership illegally from various clinics and hospitals in Taluka’s
of Kolhapur District which are not included in its jurisdiction/ area of the
facility. The Respondent No 7 has failed to incorporate the details of collection,
treatment, and disposal of bio-medical wastes as well as disposal pathway in
the annual report since 2017. The said facility has failed to submit reply to the
closure direction dated 29.11.2022 as well details of disposal of bio-medical
wastes stored at Narur facility. Therefore, Board has issued show cause notice
and called upon as to why legal action shall not be initiated against the
Respondent No 7 under the provisions of the Environment (Protection) Act,
1986 for the above non-compliance. A copy of said show cause notice dated

26.05.2023 is enclosed and marked as an Annexure X.

It is submitted that M/s Shree Govind Bio-Medical Corporation, Gut No. 65,

(383)/2/1, A/p-Kurgaon-Nerur, Tal. Kudal, Dist. Sindhudurg-416520
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submitted the reply of Show Cause Notice dated 26.05.2023 as per the
submission & verification Common Treatment Facility (CTF) shut down its
activity since 30" November 2022. Also, the present Respondent has
visited M/s Shree Govind Bio-Medical Corporation, Gut No. 65, (383)/2/1,
A/p-Kurgaon-Nerur, Tal. Kudal, Dist. Sindhudurg-416520 on 13.05.2024 for
verification & observed that presently Common Treatment Facility (CTF) has
shut down all activities & plant not in operation since 30" November 2022.
The copies of reply dated 15.06.2023 & visit report dated 13.05.2024 is

enclosed and marked as an Annexure XI & XII respectively.

It is submitted that as per the submission M/s Shree Govind Bio-Medical
Corporation, Gut No. 65, (383)/2/1, A/p-Kurgaon-Nerur, Tal. Kudal, Dist.
Sindhudurg-416520 & verification the Respondent No. 7.

a. M/s Shree Govind Bio-Medical Corporation, Gut No. 65, (383)/2/1,
A/p-Kurgaon-Nerur, Tal. Kudal, Dist. Sindhudurg-416520 was
violating the terms & conditions of CCA since the Respondent No 7
was collecting the Bio-Medical Waste exceeding their jurisdiction
allocated from Talukas Shahuwadi, Bhudargad, Kagal & Hatkanangale
of Kolhapur District. The Respondent Board had issued the Directions
for violation of Bio-Medical Wastes (Management and Handling)
Rules, 2016 and Amendment thereafter for collection, Transportation
and disposal of Bio Medical Wastes directing Respondent No 7 not to
collect, transport & disposed of Bio-Medical Waste vide letter dated
29.11.2022 & Refusal of CCA vide letter dated 07.12.2022. The copies
of said Directions dated 29.11.2022 & Refusal of CCA vide letter dated
07.12.2022 are enclosed and marked as an Annexure XIII & XIV

respectively.

b. The Respondent Board has issued Show Cause Notice for
Environmental Compensation for violation of BMW (M & H) Rules,
2016 on 26.05.2023 after issuance of the Show Cause Notice dated
04.04.2023. The Respondent No. 7 has replied to the Show Cause
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Notice dated 15.06.2023 stating the steps taken by them in compliance
of the Bio Medical Waste Rules, 2016. A copy of said reply dated
15.06.2023 is enclosed and marked as “Annexure XI”.

14.  Isay & submit that to verify compliance of show cause notice dated 26.5.2023
and reply dated 15.6.2023, the officials of the Board had visited the
CBMWTSDF ie. M/s. Shree Govind Biomedical Pvt Ltd, Plot no. H-148,
MIDC Kudal, Tal. Kudal, Dist. Sindhudurg on 13.05.2024 & observed as

follows :

REBHOSALE
{ * KOLHAUR {{_{AH)
Regd.No. 504

...........

That, M/s. Shree Govind Biomedical Pvt Ltd, Plot no. H-148 ,
MIDC Kudal, Tal. Kudal, Dist. Sindhudurg is in operation, but
during visit not found in operation due to non-availability of Bio
Medical Wastes (BMW).

The said Common Treatment Facility (CTF) has provided 3
authorised vehicles for collection of the BMW & all 3 were on
route for collection of BMW.

The said Common Treatment Facility (CTF) having 1
incinerator of 100 kg/hour capacity, PP has provided
autoloading system, diesel burner & online monitoring system
& ventury scrubber as APCS with 30-meter height of stack.

PP has provided 20 CMD capacity Primary & Tertiary ETP &
treated effluent is recycled to vertuary scrubber.

PP has installed 1 Autoclave having 400 Lit/Cycle capacity & 1
Shredder having 100kg/hour capacity.

PP has installed 1 DG set of 62.05 KVA capacity & 6 mtr heigh
stack.

PP has provided 2 concretized tanks for chemical disinfection.
PP has provided separate rooms for storage of Hazardous

Wastes & recycle material.
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i. The work of separate compartments for Red, Blue & White
Category were found in progress. For Yellow Category they
have provided separate compartment near the Incinerator.

j- During the visit the representative was unable to produce the
record of collection of the BMW. Therefore, the Representative
was instructed to submit or communicate record of collection of
the BMW to the Respondent Board immediately. The
Representative also reported that now no BMW is being
collected from unauthorized areas. A Copy of Visit Report dated
13.05.2024 is enclosed & marked as “Annexure XV”

It is submitted that to verify the compliance of Show Cause Notice

dated 4.4.2023 and 26.5.2023, the officials of the Board had visited

the CBMWTSDF i.e. M/s. Shree Govind Biomedical Corporation,

Gut No. 65(383)/2/1, A/p-Kurgaon, Nerur, Tal Kudal, Dist

Sindhudurg on 13.5.2024 & observed as follows :

A) Compliance of Show Cause Notice dated 04.04.2023 is as
follows:- Gut No. 65(383)/2/1, A/p Kurgaon, Nerur, Tal

Kudal, Dist-Sindhudurg.

1) Deep Burial Activity has not been in operation at the
abovementioned location.

2) There was no stored BMW at the site.

3) During the visit the representative was unable to produce the
record of collection of the Bio Medical Wastes. Therefore, the
Representative was instructed to submit or communicate
record of collection of the BMW to the Respondent Board.
The Representative also reported that now no BMW is being
collected from unauthorized areas.

B) Compliance of the Show Cause Notice dtd 26.05.2023 was
found as below: Gut No. 65(383)/2/1, A/p-Kurgaon, Nerur, Tal

Kudal, Dist-Sindhudurg.
i) The Common Treatment Facility has submitted the reply to the

show cause notice on 16.06.2023 & stated that the facility has
been stopped Membership issued to HCE on 30/11/2022.
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ii) The Representative was unable to produce the record of waste
collection & disposal of waste from Kolhapur Distric( Shahuwadi,
Bhudargad, Kagal & Hatkangale) which are not included in the
Jurisdiction of the Facility. The waste collected from these
Talukas & its disposal has not been incorporated in Annual
Reports since 2017 & the record of the same was not produced
during the visit.

iii) The facility Representative was unable to produce the record of
the details regarding Clinic & Hospitals to whom membership has
been issued and are falling out of their Jurisdiction. The
Representative was unable to provide details regarding waste
collected from outside their Jurisdiction as well as the Disposal
Pathway. Therefore, the representative was instructed to submit or
communicate all relevant documents and records to the
Respondent Board.

iv) The Facility has replied to the Closure Direction dtd 29.11.2022
on 23.02.2023 stating details of the disposal of Bio Medical Waste
stored at their Nerur Facility on 22.02.2023. It is stated that the
stored BMW has been sent to Mumbai Waste Management, Taloja
for further treatment & disposal. Respondent No 7 was non-
complied for total 1613 days.

v) The Board has granted Consent to Operate on 11.06.2021 for the
treatment & disposal of BMW as Collection, Segregation,
Autoclaving, Shredding of BMW & Deep Burial for Yellow
Category BMW.

vi) The Board has granted Consent to Operate which was valid up to
31.01.2022. A copy of said visit report dated 13.05.2024 is
enclosed and marked as an “Annexure XII.’

Solemnly affirmed as on 9th July 2024.

For and on behalf of Maharashtra

Pollution Control Boarﬂ,
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“Association. 9

- You shall ensure that the Facxh

frame in compliance with CPC

g semces o HCEs in consultauon wnth Medxcal

ty $hall upgrade the emstmg facnhty thhm ngen txme |
B guidelines and BMW Rules. . = 07 e =
- You -shall -ensure submission of Annual Re port of BMW mcludmg catcgory and

.- quantity of BMW collected and treated at Facxl:ty before 31" January 0f precedmg
. year to the Regional Office, MPCB, Kolhapur, SRR ORI

‘You shall maintain upto«late records of membero =

- You shall ensure receipt of regatéd BMW in ¢ colour codcdbags.l‘rom the HCEs
~ within 48 hours from the generauon waste segregation at s1te is.§ §tnctl} prohxbxted
~.Operator shall ensure: collection; ‘transportation- and dxsposal of - BMW from: allotted

-,MH-07-P-621, MH-07-P-693, MH:07-P-2485 complymg 10" BMW (M&H). Rules and
Transport gmdelmes and shall- provxde GPS tracking* system for.all vehicles.

in BMW managemem shall be prowded thh Spropzm1mmumzatxon and rccord shaIl bc
mamtamed »

. The treated Plasnc / Metal Waste sh?ll\ e handcd over to the MPCB authonzed
rccycler only and record shall be mamtamed

You shall collect the BMW only fromyalwan to Dodamarg thh adjommg area’ of
Smdhudurg District and Ajara’ and Chandgad of District. Kolhapur area after obtaining
- C to O for above stated facility.-T he‘bperator shall collect, transport, treat and dispose -

i AN
"1 oA

facnhty after obtaining NOC “of concerned Local body. and TMA for collection 6f BMW !
- from their ]unsdlctxon and shall not. exceed their eXisting capacity of the. fac1hty for
dlsposal of waste C’ollccnon of waste from jurisdiction allocated without perrmssxon
., of CCA grantmg authont) isstrictly: prohxbxted dnd shall be liable forlegal action. .
“You shall ensure: that only segregated BMW-is handed over by the member HCEs and
- Institutions; In, qase of failure by ‘HCESs, he shall stop recemng unsegregated BMW
" and inform to the Local Body and ‘MPCB accordingly. -
‘You 'shall submlt Bank Guarantee of Rs: 2.25 Lakhs towards comphancc of condmon
n\ennoned at Schedule 111 -to Regional Office; Kolhapur within 30 Qe L
‘Yoﬁ‘ $hall submit:compliance of - .Bank Guarantee - Condmons evcry sxx months to
ch"lonal Officer, Kolhapur for verification PU!I;OSE :
You are responsible to submit -application “for renewal" of Combmed Consent &

.u'i

s JRY

tion A
Th1s consent 1s 1ssued sub;ect to condmons men ed below £5

ded, unused CytOtOXXC drugs generated in the Cancer
You shall collect outda“d d:scar ablishment in the . format prescribed by CPCB

11 of BMW. Rul p
APCB i.e. Form" ules with a cop) to C CB
PR glonal Office, MPCB Kolhapux TS

¢ ¥ o 2

M ,cury WHSfe from HCE m envxronmentally sound ;
ndtingr indudig e ages spl {led € ollecuon- '-_transportanon and dxsposal as per: CPCB :
including -storag ‘mwﬂm 5105528000, Pag,cs of ll

W e Wkl g

e A -.w il

e ——
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1Sr. N
r. No, Para
4 ‘m'm\rﬁlschargc Standards applicable
" |Limiting Concentration in mg/l
01 : T B e . _except for pH P
: B E 5% 6.5:9,0 575 v NI
02 Oil & Grease - 10.1: i e
03 ‘BOD (3 days'27°C) Ao 30 < 1 “, ;‘
05 COD 2500 T
06 | Total Suspended Solids & A0S e
08|~ % Bio.:gsg‘ay Test 205 90%surv1vg}=af' fish'after 96. hgurs b :
y ST in100% eMuent . | T
-:m.g»ﬂ"r‘““*: =3 ot : 09 MCTCUI‘)' . | fy \\. \ ¥ 0.01
: Py e 10 | Total Dissolved Solids | e 2100

Tad O
- 168 ) T TR L e R ety
< : ' R G - = O

SCh dule I
oy =1 {Refe
n MM@@% £XUre.|, condition no 1,

,1); A] ' You shall “Xﬂam_m_cmm

operate the
and capacity (1.0 m? mbx ned
following Stan(dar dm /day) to Waste water treatment plant of adequate desig

: $ Pfesmbed b rade and domestic effluent
utide the nt 50 as to achieve. the
waterr sf;;:;? bt:me to time, whicheye, : is ard or under E P Act, 1986 and Rules made there .
€ disposal to L ang a Stringent, followed by Chlorination and the treated
Pplicatiop after achieving standard prescnbed

‘ S ; %., Sl g
2) . The Board reserves its rights to review p]an"s sptcxﬁcatlons or other data rclatmg to plant_
..setup for the treatment of waste water & the system for the, disposal of effluent or in -
connection with the grant of any, t:onsenf conditions. The Applicant shall obtain prior .
consent of the Board to take stcps ‘far” expans:on/rnodnfy any trcatment and dxsposal
system or an extension or additioh the}eto ]
3) You shall ensure replacement’ ‘of pollution control system or its pans aﬁcr expuy of its ¢
expected life as defined by*manufacturer 50 as to ensure the comphancc of standards and |

- safety of the operation thcreof oo
4) You . shall provide_ Specnﬁc Water Pollunon control system as per the cOndmons of EP'§ hips
Act, 1986 and rule'matde there under from time to time and conditions of Envxronmental -§

Clearance, 1f appl;cpblc g
o Il) - Conditions. uggcr Water (Prevention & Control of Poll ggm QESS Act, 1 22 as ,

_ %Q&iﬁ%mam shall comply with the provisions of the Water (Prcvennon & Control of § ...
3 43 77 and as-amended, by mstallmg water meters, filing water cess 4 £

Act, 19 ‘
:;(:3:1201?1’%?::1 I and other provxszons as contamed inthe saidact. - s fRvEe

r feed elc.

““TIndustrial Cooling and boile
2. | Domestic purpose water gets pollutc;d& Nil

" 3. [ Processing whereby i
- | pollutants are easily biode rada -

uted

4. | Processing whereby water = f;;]able and
pollutants are not easily biodes : | 3 i
Nil : I

are toxic W A X B
5 | Othersuchasa ricultur RO namagmmms/osszsooo l/ PageGofll . ' g O

da! -
MJs. Gavind Bio Medical Corporation- ke
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g 'guxdelmes pubhshcd by CPCB an

ff Thls consent shculd not bc e
.;p¢;m15310‘n from any other Go

This Board reserves the right - to r : e
"“’same shall be bmdmg on the famht;lew amend suspend revqke etc th's consent and thc

-V_TheO rator of facili Co i R e o R
':; : Oﬂ‘xcegefrom umc t g! r::cupltf \{nll obey_all the lawful lnsgwpgonffn§§u§d by the".B‘oa{d j

document entitled ' Envuonmemac[ll hoisteq on website M_MM as det«

i Care F*‘C‘lmes (Also available on KASWnd Management of Mercury Waste in B

CB website WWW. mpcb gov. m)

" e

con strued

Vemnmer, as exempnon from obtammg necéssary NOQ

aSttncnes A Y 4';“

) wti

Maharashtra Polluuon Control Boaxd ' : S

: .vcondmOns applxcable under the ::mthonzmay at gny. nme revoke [ change kmy - the

atxon and shall commumcate ‘the same’in wntmg

! ‘Any vxolauon of provmons of B PR Y

'nt (Protecnon) Act" 1 986

¢ Mls G"Vll\d Bm Medtcal (.orP“rauon. K“d“] S

52,500/ g g.—;zé;lz'.ezorsf_ "._SBI Bank i
LS00/ 7 02082014 ;|7 SBI Bank 2
3 ':19t07.2015 A iiBank ofMaharashtra :

i

‘ CC desk for record & wcbsxtc updatmn P""P"ses R it 3‘-_';"1-- o

.a&f %
’v

chnonala(’.)fﬁcer MPCB Kolhapur and,Sub -Regmnal Oﬂ'lcer Ratnagm MPCB They .4
“aréi dn'écted to ensure the: comphance of the consent conditions; - - S0 :
'PSO'- Chxef Accounts. Officer, MPCB, MUmbal- for mfoxmanon 5%

Pl

e

SRO Rulnaglri(iifWS!0552§000 iz{" _-1<.' 4]

el g oMLY

5‘1“

st

:Magmiofll i

, Fath 8
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‘-‘The autodavc should b
mcdrcal waste. e R

d “;s‘,... 3 § ‘ s z ”
e‘ Cdlmed for. ,‘he Pumoses ol‘ dlsinfectmg and treanng bxo-

_“’.<') a temperature of not: less than 121"
¢ residence time of not Iéss than 45 ‘min

(u) a temperature of not less than 1’35"
resrdence nme of not less than 30 mm

utes; Or L9 Xp PR
Cand a pressure o ,31.,p f
utes. or

prob erl treated: n

emperature pressure and resxdence nme were ac xeved.»‘:

j he entxrc lcngth of the autoclave cyc!e. b4

G

“'Biological indicator fof hq}o&lave shall be Bacillus Stearothiermophilus spores using
i f ' vials or spore smps,'w\;\h -at least' 1x

P

e mmutes regardles
l = . - A
N pressure, less than 15 psx i

‘ \"f

v Roub e est A chcmxcal mdxca
tcmﬁe:awre is reached can. bé us

ﬁ:ﬁ'erent [Gcation to ensure th
autoc]aved : :

Rig

o 00 RN i 3 n i rasen® wl AA

« §?: ! i A x‘ .: oy P Py
gvm"k’c;n‘:u ?;ﬁ'wlw l,*‘

Wasic shaﬂ be sub;ecred to 2 minimum 50
‘e of all axr. ’I'hc waste shall be subjected i g |

& ‘and 7 B pressurc oF'15 psr ror an autoclave ¢ 4

% d e§ e nmei lemperature 1
and pressure mdxcators mdxcate that the reqmred hme, kc;npcrature ‘and’ pressure were |
reached dunng the autoclave process.. If for any. reasons. timé tempcrature or pressure. |, ”
pdzcatcs that the required temperature, pressute or: resrdence time was not reached, | .~
f‘the entire load of medical waste must be ﬁu“tqclaved gdin’ untxl the proper ol

cordmg ‘devices which will autorhat(cally and conimuously\momtor and record ' 4
dites, time of day, load xdenuﬁcand‘n'h'i!mbcr and operatmg parnmeters throughout; i

IV) Vahdatxon test: Spore Test Theautoclave should completely and consxstently knll the( :
" -approved biological mdncatct at the maximum design capacity of each autaclave nit.. "

tor smp/tape that changes color when a oertam“» :
ed. to verify that a specific temperature.has. been .

{o use more that one strip over the waste package at -
*Q@Cnl‘?VEd It may be necessaf);t the inner content of the package has been adequately__-

104 spores per, milliliter. Under no circumstances g

toclave, h‘,é. mxmmum opmnng parameters less than a residence time of 30 .
el ot of temperaturc and pressure a tempcrature less than 121° Cora

Pr——
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, : _ A mmm
The followmg gcneral conditions shaj all:ply ditions
-.1)','You shall prov:dc Facilit : i S L e
- y for collection of env;
b sewage effluents, air em,sslons and ronmemal samples and samples of trade and

e desrgnated potnts g Sha ik lhehazardoug Wagte to the Board staff at the termmal or‘

'2) YOU ShOUId monitor effluent qualny st oifd for the services rendered in this behalf. .. fan
J) thneyer duc to any accident or ) Stac cmlssmns noise and ambrcnt air qvalrry quarterly
other lmforcsecn act or evcn “such emissions: occur oris,
tandards aiq down, such information shall be t”orthwrth
ice Station, Executive Engmecr MIDC and Local Body. In.
s 7 stopped. equipments, the productnon process connec:edto1tshall be
e ] ik \J }
e 4) ‘?;gil;i32:]il;;::;;:;etgn;;:ﬁ;:i:ccdmlﬂc power | source sufﬁcrent to operate aﬁ _pollunon control [
.. absence, the applicant sh ompliance with the terms and conditions oLh'Sconsent In the’
Ny pplicant shall Stop, reduce or otherw:se, control operatnoito abide by terms and
-conditions of this consent, . - . R et e
v ‘-_5),!~'Y°“ shall submit to this office, the 30'“ day of Seprember e\"rqry year the Envxronmental
(‘Statement Report for the financial year endmg 319 March i m th&prescnbed Form-V as per the
o5 Ay _uprOVlSlonS of rule 14 of the Environment (Protectnonl(Séz Amcndment) Rules, 1992+ ‘
il - '6})_4_.;You shall comply wrth the Hazardous Waste. (M é:r, 1) Rules, 2008 .and submrt the
.- Annual Returns as per Rule 5(6) & 22(2) of Hazardqus Waste (M, H-& ’I'M) Rules, 2008 for -
« - the preceding year Aprrl to March in Form-IV by 30“’ June ol‘ every year to Regronal Ofﬁce
Kolhapur wied v 5 b D
7) You shall engdgc qualrﬁed stalf/personnel}'agency to see the day to day complxance ol'
.consent & authonzanon condmon toWa ds Envrronment Protectxon S
8) Separate ‘drainage system shall be provided for collectxon of trade and sewage emuents
Terminal manholes shall be proVrded at-the end of the collection system with arrangement for i
measuring the flow. No cll]uént ‘shall be admitted in the pipes/sewers downstream of the -
“terminal ‘manholes. Noseﬂluent shall find its way other than m designed and provrded

e

.\:"Q'-.' N

collecnon system, + g~ ¥
' 9) Neither storm water tnpr discharge t'rom 0

b RN ;1-';,  effluents from t.hefHCE . ‘
lO)You shall umstall a separate meter showing the consumpuon of energy for opcrauon of

domestxc i’nd industrial effluent. treatmenr plants and air pollution control system., A reglster +

‘ showmg ‘consumption of chemicals used for treatment shall be maintained. :
‘ 11)You should not cause any nuisance in surroundmg ‘area. “You . shall mamtam good

o b - housekeeping. measu res for contml of noise levels l’rom its. own sources within. the
3 12) You shall take adequate ambient aif quality standard in respect of noise to less than 75 dB
' premrses 50 as to maintain ight time. Day time is reckoned in between 6 am.

n

(A) during day time and 70 dB (.‘:2J ::;u;gmeen %y Rt

-and 10 p.m. and night time ;; r,zcof o a‘,mlable open land under green coverage/ p]antatron
13) You shall bring minimum

Ay statemient Y. 30th September every year on dvailable open
The applicant shall submit a yearly ¢ on 3" March of the year and number of trees planted

ing as
plot area, number of trees surviving . : :
by September e | ,:S"Ro.mlrwgirl/lI)Ra’510552800l) 'q'/_\l’age.ﬁiofll :

ion. Kudal ; Sl '(
M’s. Govind Bip Medical Carporation: i MJ
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“'The authorization is granted for collection sg A0 o
Medical : vi s Storage, transportatl

- Medical Waste (BMW) from the HCES in‘their jUfisdictiopn S P

.. The Waste categories and quantities listed here in beloy .

B 9% - ¥

tin

on, of Bio-
er clause 13 of this authorization. :

s

LR AT

reatment and disposal E;It‘”‘Big‘:“i

‘Anatomical
waste

, chep quigl ! S

G pad A

Waste
Sharps

Blue/:white

translucent nical.d
% y ) F ” “ 'o auto'glam:g‘alnd % “
-mlﬁﬁlﬁti‘on?shr(edding. AT
| HandovertoMPCB -~ | "
 Jlauthorized metal ", |
. ['recyclers,”

Disinfection b «r N
chcmicalzﬁga‘ et/

Discarded (- 300 |
Medicines 58
and :

‘| Cytotoxic -
drugs :

“y|"Deep burial /.«

- | disposal in secured " |
| landfill at CHWTSDF. |

‘destruction and drug

.. | Soiled
<] Waste

Q;P“:ep Burial -

| Solid
oo Waste . v

Red

: Disinfection by |

chemical - treatment or
autoclaving - ~and

LA % | shredding. Hand over| = - :
w"“'{{‘\:“ - | to \MPCB ‘authorized Heaty
' B PP AN ‘plastic recyclers, i L
R P B Kl * $ ¥
L | .
\.‘.‘g‘ ‘\i;\.?z :

Rl

Mis. Govind Bio Medical Corporation, Kudal - SRO-Ratna

grittRis05528000 4 - page0.0f11
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~.Statemcnt of‘ condmons to ‘be comphed and Bank Guarantce unposed 1o’ ensure nmely
compliance to "be’ observed by :M/s, Shree* ‘Govind Bio~ medncal Corporatwn: Kudal -
‘ BMWTSDF Gut. No. 65, (383)/ 2/1 A/p. Kutgaon. Ngmr, Tal Kudal Dlst. Sindhndurg

i 4

' Schedule-V.

EEM____me_og

Actmty / Condmon to be Comphed

Complxancc :
Timeline .~ .

(Momhs)

Bank Guarantee- 3 _"‘. <4
Amdunt (Rs )

D Operanon and Mamtenancc

.3 To comply thh the condmon as:laid’| 4 1
‘down in Schedule V of: BMW R

prescnbed for deep bunal

. RecOrds

To Mamtam records of BMW and
’ ‘subrmssmn of Annual Report in Form -

~ 1 before 31st January - : s

2 | To maintain : records: of HW matenal

* | delivered to CHWTSDF = . sl
% | B Perfon'nance : S
Ay To prov:de deep bunal facmty as’ pex o 74

s‘sff" Schcdule \% A ; i A \Q

; L g vagt a7 2 Total, 2 25 000/-;

Rupees Two Lakh Twenty ﬁve thousand only s v ;
‘- $

e Note' You shall submit thgkab
months addmonal %

i

5

Mis. Gowi

: oy TBRRE S Ao/t 1R
nd Bio Midionl Chennetinn W udal ';‘gnr,-u“"m"

oo

G ;

KI088IRADN

> -0 ADnrn 11 wf 71
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MAHARASHTRA POLLUTION CONTROL BOARD

R .

Tel: 24010437/24020781/24014701 VAMARASHTRA Kalpataru Point, 2""‘ - 4‘?‘ Floor,

Fax: 24024068 /24023515 Opp. Cine Planet§CiﬂQma,

Website: http:/mpch.gov.in W Near Sion Circle, Sion (E) :

E-mail: mpcb@gov.in | Mumbai - 400 022 -
Red/LSI Date:{y /2/ 2520

Consent No: Format 1.0/BO/PSO/HOD- 2 0 © 2000 24D

To

M/s. Shree Govind Bio medical Corporation, -~
Gut No.65, (383) /2/1, A/Po. Kurgaon-Nerur, :
Tal. Kudal, Dist. Sindhudurg,

(Email: sgbmkdl@ningrou}p‘co.in)

4 BRSPS A NS et

Renewal of Combined Consent and Authorl()zatton (CCA) to Opé:: :ge” Common collection,
Transportation, Treatment, and Disposal facility for BIOfMQdIC&’ Waste under the

provisions of Water (P & CP) Act, 1974, Air (P & CP) Act, 1981 and B:o-Medlcal Waste
Management Rules, 2016 as amended and Hazardous Was’te (M & TM) Rules, 2016 .

% e s IR S DS

1)
-1
1

Your previous Combined Consent vidé no. 01/2015, Dtd.15.07.2015
Your CCA application received at SRO, Ratnagiri on 01.03.2017.
Your reply received vide emailon 16.04.2019 : i
Documents uploaded on webpaortalon 20.07.2019 : b
Fees uploaded on webportal on 17.07.2019 ‘ 1o
CPCB letter dated 16.10.2019 ~

Approval of MS, MPCB on 07.11.2019

Visit report uploaded*by ‘SRO- Ratnagiri on 27.11.2019
Bank Guarantee uploaded on 31.12.2019

OCONODO A WN =

After examining the pcdposal The Maharashtra Pollution Control Board hereby Renew

Combined Consentand Authorization to operate CBMWTSDF under Section 25/26 of

the Water . (P&CP) Act, 1974, Section 21 of the Air (P&CP) Act, 1981 and Bio-Medical
Waste Management Rules, 2016, and Authorization under Rule 5 of the Hazardous
Wastes' (Management & Transboundary Movement) Rules,2016 respectively, Under
Environment (Protection) Act, 1986, subject to terms and conditions as spec:t”ed below","fvi
and in the Schedules(l-1V) and Annexures (I-lll) enclosed in this order. ‘

1. This CCA shall be in force for a period from 31.01.2017 to 31.01.2021

o The capital investment of the Plant is X 26.85 Lakhs (As per CA. Certificate
. Dtd.25.01.2017)

3. Plant Area: - Plot Area 4000.0 M? with Built-up area 153 MZ.
4. The Jurisdiction'aliocated for waste collection: - All Talukas of Dist. Sindhudurg, except

Kankavali, Vaibhavwadi & Devgad Talukas. And Taluka Ajara and Chandgad of Kolhapur
District.

N




9.

10,

15

12.

_ You shall not collect outdated, dlscarded unused cytot
" Cancer research centers and health care establishm

Conditions under the Water (P&CP) Act, 1974:-
1. Quantity of total water consumption shall not exceed 7.0 M3/day You v
ground water without obtaining prior permission of Central Ground !

2. You shall provide adequate treatment & disposal facility for se
. generated as specified in Annexure-|
3. You shall provide water meter at water intake' point & at sewage[Ek
and shall maintain monthly records thereof.

Conditions under the Air (P&CP) Act,1981:-

. 1. You shall use the fuel for incinerator & DG set an: Pr

control devices as specified to maintain the

~ incinerator and DG set as specified in the 4
2. You shall provide adequate emission cc
specified in Annexure-ll.

3. You shall strictly observe noise standardsxapphcable for DG St
level as per Annexure-ll.

Conditions under Hazardous Waste (M & TM) Rules 20 6 -
You shall have valid membership of CHWTSDF at MWMPL Tg{h
Hazardous waste generated i.e. ETP sludge, !ncmeratton A

said rules and maintain record thereof.

Disposal

ETP Sludge

Incineration Ash

You shall operate Treatment pla
conditions mentioned at Schedule-

© o . : 1stalles , pratinal
- Techno!ogy .+ :Capacity = Capacatyl&ay

— 110 x10x10 ;
1 Deep Burial . = (2 nos. pits) 50 Kg/day
LN R 16 Cycles/Day
2 Autoclave 100 Liter/Cycle (each cycle of 90
PR min.)
3 Shredder | 20 Kg/hr. 18 Kg/Day

You shall use only dedicated vehicles as detailed in A I

transportation of Bio-Medical waste within allocated Jurisdiction. Vehtcles \uthorized for
Cgﬂ tlon shall strictly comply with this BMWM Rules 2016 and CPCBIMFCB guldeiines
and‘ﬁotor Vehicles act, 1988 (59 of 1988) ' \ :

marked with the symbol of Bio Hazard & Cytotoxic Hazard.




13.  You shall not undertake Modifications/ Upgrdation in existing facility without obtaining
prior Environment Clearance under the Provision of EIA notification, 2006 and Consent to

Establish from the MPC Board.

14. Any unauthorized change in personnel, equipment or working condmons as mentloned in
the application by you shall constltute a breach of this authorization.

15.  You shall not Rent,i Lend, Sell, Transfer or Close Down the facmty or othewwée'transport *
the Bio-Medical waste for any other purpose without obtalmng pnor written. perrmssxon of ‘

the MPC Board.

16. = This Board reserves the nght to review, amend suspend, revoke, or change any of the
conditions applicable under this CCA and the same shali be bmdmg on the facility

operator.

- % . 7,
17. You shall maintain records of MPC board Officers visit and shall o@y%g e !awful
o T n

instructions issued by the Board Officers from time to time.

18.  Any violation of provisions of BMW Management Rules, 2016 a%a ed shall attract
the penal provisions of Environment (Protection) Act, 1986 and "Violations under the
provisions of Water (P&CP) Act 1974, Air (P&CP) act 1981 §haﬂ attract provisions of
respective act including closure of the facility and prosecunon o

19, This consent should not be construed as exempﬂon from obtaining necessary
NOC/permission from any other Government agencses v! .

20.  As per the comphance report of SRO- Ratnag( Bank Guarantee of Rs. ?5 GOOI— is ehgsbie
" for release for provns:on of deep burial fa;,:ﬂ;gg’ -

21.  You shall extend the earlier submltted%a k Guarantee of ?1 50 Lakhs\' Ci !
Schedule-lll and additional fee “0? S, “1 lakh to ensure estabffsh ‘and ‘apemfion of
incineration facility as per rewsemgwdalmes within six month from grant of Environment
Clearance to Regional Officer, WPCB Kolhapur within 30 days. Non B.G
specified time shall attract revocatlon of this CCA without further noticf -

Forand on behalf ofthe
Maharashtra Pollution Control Board

'Sup e)
Principal Scientific Officer

TXN170100384 SR e

. 92,500/~ | TXN1702000262  F = 02022017 . gl
3. 35,000/- TXN1907001448 I Wniale
Remaining fee of Rs. 25,000/- shall be considered for f’m’ther renewal of CCAL :', i 0

Copy to:

1. Regional Officer - MPCB, Kolhapur and Sub -Regional Officer — Ratnagm MPCB They :
are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB, Mumbai- for information.

3. I/C EIC- for record & website updating purpose.

Page 3 of 15




\.lndustnal Coohng and bo
Domestic purpose 5
Processing whereby water ge
easily bxodegradab!e ‘
Processing whereby water ¢ ets polluted &
_not easily blodegradable;and are toxic
Other such as agriculture, gardening, efc.

"Permitted quantity of ~ Standards to be  Disposal
discharge (CMD) achieved

, i Domestic effluent
| 2 | Trade effluent

&

oA
Qil & Grease
‘BOD (3 days 27°C )
COD o

Total Suspended Solids
Bno—Assay Test 90 % survival of flsh aﬂer 96 hou

4&2‘

(VI N =T

~N[ DO

e“gctgd life as deﬁned by manufacturer so as to ensure th ‘co
f‘afetyof th

thereto

g) You shall provide Specnf c Water Pollutson control system as
conditions of Environmental Clearance if apphcable %




and Bio Medlcal waste management Rule, 2016 (Refer Condition No.6)
1 ,You shall observe following fuel pattern and erect following stack (s): e

“Sr. No. e .‘SiaékAt’tachéd to

Incmerator

2 You shau provide following Air po!lutlon Control Devices (APCD); as stateﬂ :
shall observe the following operating conditions and emission standards:

a. Operating Standards:-
i. Combustion efficiency (CE) shall be at least 99.00%.

ii. The Combustion efficiency is computed as follows; IR
a. % CO2 W
i. GE = x 100
1. % CO2 + % CO

ii. The temperature of the primary chambe “shall be minimum 800°C,
~ and of the secémdary chamber shan be mir rgum“ﬂOSO“x 50°C - :
iv. The secondary chamber gas r :

ar ttme shall be cat leas
secondsat  1050°% 50°C .

b. Emission Standarég;

Lsmmng Concentratton in
- unless stated

| Nitrogen Oxides 400
3 HCE 50
4 | Total Dioxin & Furans | 0.1 ngTEQ/Nm? (at 11% O2)

5  |'Hg& It's Compounds 0.05

c. Essent@l .Components of Incinerator to Meet emission standards of BMWM Rules 2016 o

L. %eccngary chamber-2 No.s (for 2 second residence time)
ii. Individual burner for primary & secondary chamber. , s ‘
iii. ‘Venturi scrubber having mm SOOmm WC pressure drop with Recurculation pump and,
. recirculation Tank. : ( ~
iv. Activate carbon dosmg for Dioxm removal
v. ID fan having 900-1000 mm WC pressure drop. e
vi. Packed bed for scrubbing for gaseous pollutants w;th rec;rculai vn pump andf
“recirculation tank. .
-~ vii. Minimum stack height shall be 30 meters above the ground al y'
the necessary monitoring facilities as per requnrement of 1
parameters as notified under the E (P) Act, 1986 and in accor
Guidelines of Emission Regulation Part-lll. -

ttached thh ,

——— Wiaic. i




d General Requirements:-
ik Mol i

The existing incinerators shall comply with the above by 29.03
The existing incinerators shall comply with the standards for
0.1ngTEQ/NMS3 by 29.03.2019. '
Wastes to be incinerated shail not be chemically tre
disinfectants.

Only low Sulphur fuel like 'L' ht D’ sel O't or Low S

25 dB (A) insertion loss or for
higher side. A suitable exhaust mufi 4
provided. The measurement of insertion loss w
meters from acoustic enclosure/room and then a\:erag
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Standards for Waste A

Medical Waste .

The autoclave should be dedlcated for :
waste.

L

<.

' conductgg‘dumg autoclavmg of each batch & record in thss regard shali be maintained

'Recording of operational parameters:

residence time of not less than 45 minutes or
Medical waste shall not be considered properly treated unless t

during the autoclave process. If for any reasons, time temperat
the required temperature, pressure or residence time was not’
medical waste must be autoclaved again until the propers
residence time were achieved. ;

recordmg devxces Whtch will autcmatlcat!'
the autoclave cycle.

Validation test Spore Test

Biological indicator for autoclave shal& be Geobacillus stearothe
or spore strips, with at least ’hx 1086, spores per milliliter. Under ne
autoclave have minimum operatmg parameters less than a residence time
temperature less than 121° C or a pressure, less than 15 psi. Test should be conducte a
least once in every week & record in this regard shall be maintained. i

Routine Test: A chemical indicator strip/tape that changes color when
is reached can be ,u§ed to verify that a specific temperature has be
necessary to use more than one strip over the waste package at differer
that the inner content of the package has been adequat utoclaved. Te:

St




_Number

L 2017)
Piaggio | Ape MHQ7 P 400 Kg
Cargo(March 2917
1 2015) | P e
Mahindra | Supro Maxie MHO09 CU
Truck(Jan :

S C R DR |

il



Yello

a) Human ncal
waste

b) Animal Anatomical
Waste

c) Soiled Waste

. d) Expired or

Discarded
Medicines

e) Chemlcal Waste .

~

1 f) Chemlcal Ltquxd ’

- Waste

| g) Discarded linen, |

mattresses,

' beddings

contaminated with
blood or body fluid.

h) Microbiology
- Biotechnology and
other clinical
laboratory waste

Hospitals/Path. Labs. /
Blood Banks pretreated
to sterilize with non

White
(Transl
ucent)

Waste sharbs

including Metals

Puncture

Leak proof,
proof container

Blue

a. Glassware

b. Metallic body
implants

proof boxes. . .0
Containers  with Blue

coloured marking




~ .5 You shall Sugply non—chlonnated pfastw coloured bags to the oc
if requxred

6. You shall ensure mandat{)ry colour coded bins are used for@
HCEs and Institutions generating BMW. b

record for aperahon of mcmeratton,
years and produce whenever asked by MPCB authormes

e
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Note: You shall extend the above submrtted Bank Guarang,e;é‘*\ga
CCA + 4 menths addxtmnai




is apprehended to occur in excess of standards laid down, such
forthwith reported to Board concerned Police Stataon Exec:utwe




ﬁ“caﬁf shall s

The app

ptédtaﬂuﬁ

isions

observe

ha

16.Y us

o
cC
@
=
@
o
@
E
O
M
S
o
=
0
©
=
ul

prov

ng) Ame

ndl

ement and Ha

ag

(0




Annexure- 1T

191
MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, ‘_«-—"-__‘ Udyog Bhavan,
2660448 TV, Near Collector Office,
Fax No. (0231) 2652952 e Kolhapur - 416 003.
E-mail; 4 Website:http://mpcb.mah.nic.in

rokolhapun@mpchb.gov.in

No. MPCB/RO/KOP/BMW/ 423 /2020 Date:22./ |2 [ 2020
To,

—-M/s. Shree Govind Bio Medical Medical Corporation.

Flat No. BF-2, B Wing, Mathura Arked, Opp MSEB Office, Vengurla Road, Kudal,
Tal- Kudal, Dist. Sindhudurg.

Sub. : NOC for disposing daily surplus BMW and Accumulate
BMW( COVID -19)
Ref. : 1)Your request letter dated 19/12/2020.

2)E mail received from SRO Ratnagiri dated 21.12.2020.
3) Combined consent and Authorization granted by the Board.

Vide above subject matter this office is in receipt of a letter 19.12.2020 received to
this office on 21/12/2020 for NOC to dispose the COVID 19 BMW waste such as PPE Kits,
Aprons, gloves, Mask, Face Shield & Bedsheets etc to M/s. Mumbai waste Management

Ltd. MIDC Taloja, Mumbai.

Considering your request and present scenario of COVID -19 pandemic the NOC is
issued with following conditions.

1. You shall dispose PPE Kits, Aprons, gloves, Mask, Face Shield & Bedsheets
etc to M/s. Mumbai waste Management Ltd. MIDC Taloja, Mumbai. and
submit the report.

2. You shall dispose regular surplus COVID Bio Medical Waste to M/s. Mumbai
waste Management Ltd. MIDC Taloja, Mumbai. within 24 hours as per BMW
Rules 2016 and as per CPCB Guidelines for handling COVID BMW Waste.

3. You shall submit Bank Guarantees of Rs. 100000/~ ( One Lacs) for ensuring
the compliance for handling the COVID -19 Waste and uploading data to
MPCB & CPCB web Portal.

This is issued with the approval of competent Authority of the Board.

CZW‘ 2926,

(Ravindra Andhale)
Regional Officer, Kolhapur

Copy submitted to_

1. The Commissioner Sindhudurg, Dist. Sindhudurg.

2. The Principal Scientific Officer, MPC Board, Mumbai.

3. M/s. Mumbai waste Management Ltd. MIDC Taloja, Mumbai.
Copy to ...

SRO Ratnagiri for further follow up.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781 Kalpataru Point, 2nd and
Fax: 24024068/24023515 4th floor, Opp. Cine Planet

Website: http://mpcb.gov.in _— = Cinema, Near Sion Circle,
Email: pso@mpcb.gov.in ﬂw&# , Sion (E), Mumbai-400022
RED/S.S.1 Date: 13/02/2023

No:- Format1.0/PSO/UAN No0.0000145023/C0/2302000832

To ; '
SHREE GOVIND BIOMEDICAL PVT.LTD. (Operator and Owner. of facility)
PLOT NO. H-148,MIDC KUDAL

KUDAL,SINDHUDURG-416520

Combined Consent to 1st Operate and BMW Authorization (CCA) under the provisions of
Water (P & CP) Act, 1974, Air (P & CP) Act, 1981 and Bio-Medical Waste Management Rules,
2016 as amended and Hazardous Waste (M & TM) Rules, 2016.

Ref: 1. Combine Consent to Establish and Bio-Medical Waste Authorization granted
' by the Board vide no.Format1.0/BO/PSO/HOD-1911001189 dtd 26.11.2019

2. Environment Clearance vide No. SIA/MH/MIS/70107/2018 dtd 27.03.2022

3. Your application for Combine Consent to Operate and Bio-Medical Waste
Authorization dated 08.08.2022

4, SCN for refusal issued on 19.12,.2022
5. Document uploaded on 29.12.2022, 09.01.2023 & 23.01.2023.
6. Compliance report submitted by SRO Ratnagiri dtd 03.02.2023.

After examining the proposal, The Maharashtra Pollution Control Board hereby grant 1st
operate Combined Consent and BMW Authorization to CBWTF under Section 25/26 of the
Water (P&CP) Act, 1974, Section 21 of the Air (P&CP) Act, 1981 and Bio-Medical Waste
Management Rules, 2016, and Authorization under Rule 5 of the Hazardous Wastes
(Management & Transboundary Movement) Rules, 2016 respectively, under Environment
(Protection) Act, 1986, subject to terms and conditions as specified below and in the
Schedules(I-1IV) and Annexures (I-1V) enclosed in this order.

1. This CCA shall be in force for a period From 03-02-2023 To 03-02-2028
2. The capital investment of the Plant is ¥91.30 Lakhs

3. Plant Area: - Plot Area 4278.00 M’ with Built-up area 862.33 M,

4

The Jurisdiction allocated for waste collection: 1) All talukas of Dist.Sindhudurg
excluding Taluka Kankavali, Vaibhvadi and Devgad. 2) Taluka Ajra and Chandgad of
_ Dist. Kolhapur.

5. Conditions under the Water (P&CP) Act, 1974:-

1. Quantity of total water consumption shall not exceed 9.50 M*/day. You shall not
-use the ground water without obtaining prior permission of Central Ground Water
Authority.

2. You shall provide adequate treatment & disposal facility for Sewage & Effluent
generated as specified in Annexure-l

SHREE GOVIND BIOMEDICAL PVT.LTD./CO/UAN No.MPCB-CONSENT-0000145023/Indus-1d.33293
(13-02-2023 01:08:12 pm) /QMS.PO6_F02/00 Page ol 36
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3. You shall provide water meter at water intake point & at sewage/Effluent disposal
point and shall maintain monthly records thereof.

6. Conditions under the Air (P&CP) Act,1981:-

1. You shall use the fuel for DG set and incinerator and provide the adequate air
pollution control devices as specified to maintain the emmissions from the stack
attached to the incinerator and DG Set as specified in the Annexure-Il.

2. You shall provide adequate em|55|on control system to DG set and incinerator as
specified in Annexure-Il.

3. You shall strictly observe noise standards applicable for DG set stack emission
“and ambient noise level as per Annexure-II.

Conditions under Hazardous and Other Wastes(Management, Handling &
7. Transboundry Movement) Rules, 2016 for treatment and disposal of
hazardous waste:-

You shall have valid membership of CHWTSDF and shall dispose the Hazardous waste
generated in strict compliance with said rules and maintain record thereof.

Type of Waste H C:;egory Quantity UOM Disposal

37.2 Ash from incinerator and
1 flue gas cleaning residue = i ik fini
35.3 Chemical sludge from waste
2 Wator freatinant 35.3 1.2 MT/A [As Per Rule

8. Conditions under BMW Management rules 2016:-

You shall operate Treatment plant as below and shall comply with the operational
conditions mentioned at Schedule-|.

Sr Treatment Installed Operational Compliance of
No Technology Capacity Capacity/Day Standards
1 Incinerator 100 Kg/Hr 1800 Kg/Day As per Annexure-||
2 Autoclave 400 Ltr/Cycle 6400 Lit/Day As per Annexure-lll
3 Shredder 200 Kg/Hr 3600 Kg/Day
Responsibility of M/s. Shree Govind Bio Medical Pvt. Ltd.(Operator and Owner of
facility) :
l.  The Board reserves the right to review, amend, suspend, revoke this consent .

and the same shall be binding upon you.

Il.  This consent should not be construed as exemption from obtaining necessary
NOC/ permission from any other Government authorities.

- lll. You shall operate OCEMS installed for source emission round 'O' clock and
transmit data online to CPCB and MPCB server. You shall also monitor effluent
quality, stack emissions and ambient air quality monthly/quarterly. You shall

_~ conduct Dioxin Furan monitoring by third party NABL Accredited agency once in
year and submit report to Sub Regional Officer.

IV. You shall ensure collection, and segregation of BMW regularly to treat and
dispose Off within 48 hrs from generation.

V. You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise
transport the Bio Medical waste for any other purpose without obtaining prior
written permission of the MPC Board.

"SHREE GOVIND BIOMEDICAL PVT.LTD./CO/UAN No.MPCB-CONSENT-0000145023/Indus-1d.33293

(13-02-2023 01:08:12 pm) /QMS.PO6_F02/00 Raged 916
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VI. You shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the facility premises.

VIl. The Board reserves its rights to review plans, specifications or other data
relating to plant setup for the treatment of waterworks for the purification
thereof & the system for the disposal of sewage or trade effluent or in
connection with the grant of any consent conditions. The Applicant shall obtain
prior consent of the Board to take steps to establish the unit or establish any
treatment and disposal system or an extension or addition thereto

VIII. You should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party
NABL Accredited agency once in every year and submit report to Sub Regional
Officer.

IX. You shall obtain necessary prior permission for providing additional control

. equipment with necessary specifications and operation thereof or alteration or

shall ensure replacement of pollution control system or its parts after expiry of

its expected life as defined by manufacturer so as to ensure the compliance of
standards and safety of the operation thereof.

X.  You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP
Rules 1986 which are available on MPCB website (www.mpcb.gov.in).

Xl.  You shall create the Environmental Cell by appointing an Environmental
Engineer and Chemist for looking after day-to-day activities related to
compliance of CCA.

Xll.  You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 ,
Bio Medical Waste Management Rules,2016 and submit the Annual Returns as
per Rule 6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for
the preceding year in Form-lV by 30th June of every year

~ XIll. You shall take all necessary steps to ensure that the bio-medical waste collected

from the occupier is transported, handled, stored, treated and disposed of,

without any adverse effect to human health and the environment, in accordance

- with these rules and guidelines issued by the Central Government or, as the
case may be, the central pollution control board from time to time.

9. You shall use only dedicated vehicles as detailed in Annexure-IV for collection and
transportation of Bio-Medical waste within allocated Jurisdiction. Vehicles Authorized
for BMW Collection shall strictly comply with this BMWM Rules 2016 and CPCB/MPCB
guidelines and Motor Vehicles act, 1988 (59 of 1988).

10. You shall collect the BMW Strictly complying with the Provisions of Schedule-l and
Treatment & Disposal as specified in Schedule-I of BMWM Rules,2016 as amended.

11. You shall not collect outdated, discarded, unused cytotoxic drugs/waste generated in
the Cancer research centers and health care establishments unless they are
specifically marked with the symbol of Bio Hazard & Cytotoxic Hazard.

12. You shall collect and dispose-off the Mercury Waste from HCE as per guidelines
published by CPCB as detailed in document entitled “Environmentally Sound
. Management of Mercury Waste in Health Care Facilities” (www.cpcb.nic.in).

13. You shall not undertake Modifications/ Upgrdation in existing facility without obtaining
prior Environment Clearance under the Provision of EIA notification, 2006 and Consent
to Establish from the MPC Board.

14. Any unauthorized change in personnel, equipment or working conditions as mentioned
in the application by you shall constitute a breach of this authorization.

0. - T-0000145023/Indus-Id.33293 Page 3 of 16
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15.

16.

17

18.

19.

20.

21.

22.

23.

24.

mmmmmm CONSENT-0000145023/lndus-ld 33293

This Board reserves the right to review, amend, suspend, revoke, or change any of the
conditions applicable under this CCA and the same shall be binding upon you.

You shall maintain records of MPC board Officers visit and shall obey all the lawful
instructions issued by the Board Officers from time to time.

Any violation of provisions of BMW Management Rules, 2016 as amended shall attract
the penal provisions of Environment (Protection) Act, 1986 and Violations under the

~ provisions of Water (P&CP) Act 1974, Air (P&CP) Act 1981 shall attract provisions of

respective act including closure of the facility and prosecution.

This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

You have obtained the Environment Clearance from the competent authority under
7(d)(a) category and as per SRO, Ratnagiri compliance report the Bank Guarantee of
Rs.5.00 Lakh is eligible to release.

The Bank Guarantee of Rs. 1.00 Lakh is imposed towards maintaining the training
records imparted to HCEs in your jurisdiction.

The Bank Guarantee of Rs.1.00 Lakh is imposed towards maintaining the connectivity
of VTS system to MPCB server and for the implementation of the barcode system.

The Bank Guarantee of Rs. 2.00 lakh is imposed-towards maintaining the connectivity
of OCEMS to MPCB & CPCB server.

As per SRO EC compliance report dtd 03.02.2023 you have obtained approval of the
Wildlife conservation plan as schedule-l species observed in the study area but have
not submitted a copy of the same. Hence, you shall upload a copy of the approval of

- the Wildlife conservation plan as schedule-l species observed in the study area within

15 days from the date of issuance of this CCA.
You shall submit a BG of Rs. 8.00 lakh as specified in Schedule Il to the Regional

Officer, MPCB, Kolhapur within 30 days. Nonsubmission of BG in a specified time shall
attract revocation of this CCA without further notice.

fledSbefc
Tetffdfc
d628c4b1

Signed by: Dr. Amar R. Suf:
Principal Scientific Officet’

1 28 ‘ n Control Board
g pso@mpc
71 2023-02-

Received Consent/Authorization fee of -

Sr.No Amount(Rs.) Transaction/DR.No.  Date Transaction Type
1 25000.00 |TXN2208000647 05/08/2022 |Online Payment
2 87500.00 |TXN2208000147 . [08/08/2022|Online Payment

Oe of Rs.87500/- remain with board and may be considered-at the time of
next renewal.

(13-02-2023 01:08:12 pm) /QMS.PO6_F02/00
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Copy to:
1. Regional Officer, MPCB, Kolhapur and Sub-Regional Officer, MPCB, Ratnagiri

- - Regional Officer, MPCB, Kolhapur directed to ensure submission of fresh Bank
Guarantee by hospital as specified in Schedule Ill of CCA and monitor the compliance.

- Sub Regional Officer, Ratnagiri directed to ensure the compliance of the CCA
conditions. '

2. Cheif Accounts Officer, MPCB,Sion, Mumbai

3. I/C EIC- for record & website updating purpose.

. . 0. o - naus-id. P 50f 16
(13-02-2023 01:08:12 pm) /QMS.PO6_F02/00 Age:»/0
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Annexure - |
Conditions under Water (P & CP), 1974 Act: (Refer Condition No. 5)
A.  Water Consumption Details:-

: Water
Purpose for water consumed consumption
quantity (CMD)
1. Industrial Cooling, spraying in mine pits or boiler feed 6.00
2. Domestic purpose : 1.50
3' Processing whereby water gets polluted & pollutants are easily 1.00
' biodegradable ’
4 Processing whereby water gets polluted & pollutants are not easily 0.00
' biodegradable and are toxic '
5. Other such as agriculture, gardening, etc. 1.00

B. Conditions for Sewage & Effluent Generation, Treatment and Disposal:-

Permitted
. quantity of Standards to be .
Description discharge b e Disposal
(CMD)
1 Domestic Sewage z 1.3 As per clause ‘C’ 100% Recycle
2 Trade effluent 6.0 As per clause ‘'C’ 100% Recycle

C.  You shall operate the combined waste water treatment plant of adequate design and capacity to
treat the domestic sewage and trade effluent so as to achieve the following standards as
prescribed below under E (P) Act, 1986 and Rules made there under and recycle treated effluent
after achieving standard prescribed below. L

Discharge Standards applicable

Parameters e S
Limiting Concentration in mg/except for pH

5 pH 6.5-9.0
2 Oil & Grease 10
3 BOD (3 days 27°C) 30
4 CoD 250
5 Total Suspended Solids 100
6 Bio-Assay Test 90 % survival of fish after 96 hours in 100 % effluent

D. You shall ensure replacement of pollution control system or its parts after expiry of its expected
life as defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

E.  You shall provide Primary/ Secondary/ tertiary treatment system and disinfection facility.

F. - The Applicant shall obtain prior consent of the Board to take steps for ExpanS|on/Mod|ﬁcat|on of
any treatment and disposal system or an extension or addition thereto.

G. You shall provide Specific Water Pollution control system as per above conditions and conditions
of Environmental Clearance, if applicable.

"SHREE GOVIND BIOMEDICAL PVT.LTD./CO/UAN No.MPCB-CONSENT-0000145023/Indus-1d.33293
(13-02-2023 01:08:12 pm) /QMS.PO6_F02/00 Page 6 of 16
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Annexure - I

Terms & conditions for Incinerator(s) and D.G. Set(s) under Air (P & CP) Act, 1981
and Bio Medical waste management Rule, 2016: (Refer Condition No.6)

1. You shall observe following fuel pattern and erect following stack (s):

Stack Attached . Stack Height
No. ik Fuel Type Quantity (Mtr)
1 Incinerator HSD 28.00 Ltr/Hr 30.00
2 DG set (62.5 KVA) |HSD 15.00 Ltr/Hr 6.00

2. You shall provide following Air pollution Control Devices (APCD) as stated at “C” below
" and shall observe the following operating conditions and emission standards:

a. Operating Standards:-
i. Combustion efficiency (CE) shall be at least 99.00%.
ii. The Combustion efficiency is computed as follows;
% CO2
C.E. x 100
% CO2 + % CO

iii. The temperature of the primary chamber shall be minimum 8000C, and of the
secondary chamber shall be minimum 1050 *= 500 °C.

iv. The secondary chamber gas residence tlme shall be at least 2 (Two) seconds at
1050 + 500 °C.

b. Emission Standards:-

Sr.No. Parameters Limiting Concentration in mg/Nm3 unless stated
1 Particulate matter 50
2 Nitrogen Oxides ¥ 400
3 HCL 50
4 |Total Dioxin & Furans 0.1 ngTEQ/Nm3 (at 11% 02)
5 |Hg & It’s Compounds 0.05
c. Essential Components of Incinerator to Meet emission standards of BMW Management
Rules 2016:-

i. Secondary chamber-2 No.s (for 2 second residence time)
ii. Individual burner for primary & secondary chamber.

iii. Venturi scrubber having min. 600mm WC pressure drop with Recirculation pump
and recirculation Tank.

iv. Activated carbon dosing for Dioxin removal.
v. ID fan having 900-1000 mm WC pressure drop.

"SHREE GOVIND BIOMEDICAL PVT.LTD./CO/UAN No.MPCB-CONSENT-0000145023/Indus-1d.33293

(13-02-2023 01:08:12 pm) /QMS.PO6_F02/00 Fage 3 of 16
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vi. Packed bed for scrubbing for gaseous poliutants with recirculation pump and
recirculation tank.

vii. Minimum stack height shall be 30 meters above the ground and shall be attached
with the necessary monitoring facilities as per requirement of monitoring of
general parameters as notified under the E (P) Act, 1986 and in accordance with
the CPCB Guidelines of Emission Regulation Part-lIl.

viii. Online OCEMS and Temperature recording for primary and secondary chamber
.with data logger and connectivity to MPCB and CPCB server.

d. General Requirements:-

i. Volatile Organic Compounds in the incineration ash shall not be more than
0.01%.

ii. The Operator shall provide ports in the chimney and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board’'s staff. The chimneys shall be
numbered as S-1, S-2 etc and these shall be painted / displayed to facilitate
identification.

iii. The operator shall monitor the stack gaseous emissions (under optimum
capacity of the incinerator) of above mentioned parameters at least quarterly
from the laboratory recognized under the Environment (Protection) Act, 1986
& NABL accredited and record of such analysis results shall be maintained
and submitted to the prescribed authority. In case of dioxins and furans,
monitoring should be done once in a year. ‘

Note:-

i. Wastes to be incinerated shall not be chemically treated with any chlorinated
disinfectants.

ii. Only low Sulphur fuel like Light Diesel Oil or Low Sulphur Heavy Stock or
Diesel, Compressed Natural Gas, Liquefied Natural Gas or Liquefied
Petroleum Gas shall be used as fuel in the incinerator.

iii. You shall install continuous emission monitoring system for the parameters
as stipulated by Central Pollution Control Board for CO2, CO and O2.

iv. All monitored values shall be corrected to 11% Oxygen on dry basis.

v. Incinerators (combustion chambers) shall be operated with such
temperature, retention time and turbulence, as to achieve Total Organic
Carbon content in the bottom ashes less than 3% or their loss on ignition
shall be less than 5% of the dry weight.

vi. The occupier or operator of a common bio-medical waste incinerator shall
use combustion gas analyzer to measure CO2, CO and 02.

3. Conditions for D.G. Set:-

a. Noise from the D.G. Set should be controlled by providing an acoustic enclosure
or by treating the room acoustically for control of noise.

b. Acoustic enclosure/acoustic treatment of the room should be designed for
minimum 25 dB (A) insertion loss or for meeting the ambient noise standards,
whichever is on higher side. A suitable exhaust muffler with insertion loss of 25
dB(A) shall also be provided. The measurement of insertion loss will be done at
different points at 0.5 meters from acoustic enclosure/room and then average.

LTD. io. = s ndus-1d.
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c. You shall make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control
measures.

d. Installation of DG Set must be strictly in compliance with recommendations of DG
Set manufacturer.

e. A proper routine and preventive maintenance procedure for DG set should be set

and followed in consultation with the DG manufacturer which would help to
prevent noise levels of DG set from deteriorating with use.

D.G. Set shall be operated only in case of power failure.

g. The applicant should not cause any nuisance in the surrounding area due to
operation of D.G. Set.

h. The applicant shall comply with the notification of MoEFCC dated 17.05.2002
regarding noise limit for generator sets run with diesel.

i. -Provide one stack of height above roof level.

4. You shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise
to less than 75 dB (A) during day time and 70 dB (A) during night time. Day time is
reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m.
and 6 a.m.

. o 0. - L naus-id.
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, Annexure - {1l
Standards for Treatment and Disposal of “RED” Category (Autoclavable) Bio-Medical Waste

Standards for Waste Autoclave:

The autoclave should be dedicated for the purposes of disinfecting and treating bio-

medical waste. :

1. When operating a vacuum autoclave, medical waste shall be subjected to a minimum
of three pre-vacuum pulse to purge the autoclave of all air. The waste shall be
subjected to the following.

i.  Atemperature of not less than 1352 C and a pressure of 31 psi for an autoclave
residence time of not less than 30 minutes.

2. Medical waste shall not be considered properly treated unless the time, temperature
and pressure indicators indicate that the required time, temperature and pressure
were reached during the autoclave process. If for any reasons, time temperature or
pressure indicates that the required temperature, pressure or residence time was not
reached, the entire load of medical waste must be autoclaved again until the proper
temperature, pressure and residence time were achieved.

3. Recording of operational parameters: - Each autoclave shall have graphic or computer

~recording devices which will automatically and continuously monitor and record dates,
time of day, load identification number and operating parameters throughout the
entire length of the autoclave cycle.

4. Validation test: Spore Test: - The autoclave should completely and consistently kill the
approved biological indicator at the maximum design capacity of each autoclave unit.
Biological indicator for autoclave shall be Geobacillus stearothermophilus spores using
vials or spore strips, with at least 1x 106 spores per milliliter. Under no circumstances
will an autoclave have minimum operating parameters less than a residence time of 30
minutes, a temperature less than 1212 C or a pressure, less than 15 psi. Test should be
conducted at least once in every week & record in this regard shall be maintained.

5. Routine Test: A chemical indicator strip/tape that changes color when a certain
temperature is reached can be used to verify that a specific temperature has been
achieved. It may be necessary to use more than one strip over the waste package at
different location to ensure that the inner content of the package has been adequately
autoclaved. Test should be conducted during autoclaving of each batch & record in this
regard shall be maintained.

. . 0. - - naus-id.
(13-02-2023 01:08:12 pm) /QMS.PO6_F02/00 Ry 1erin




219

Annexure - IV
BMW Collection and Transportation

1. You shall use following dedicated, GPS enabled vehicles having separate
compartments for storage as per colour coding, for collection & transportation of BMW.
You shall provide login details of Vehicle Tracking system to the respective SRO, MPCB.
Vehicle tracking data shall be stored in archive data for minimum period of 3 months.

2. Use of unauthorized vehicles other than mentioned below shall attract penal action.
You shall obtain amendment to Authorization for any new addition or Deletion of the
vehicles during the period of this CCA.

Sr. . Capacity VTS Barcode
No. Vehicle No. Make & Model (MT) (ID/IMEI) . (Yes/No)

Tata Motors Ltd.
(TATA ACE ZIP)

Tata Motors Ltd.
(TATA ACE ZIP)

Tata Motors Ltd.
(TATA ACE ZIP)

Mahindra (Mahindra
Supro Max Truck)

Tata Motors Ltd.
(TATA ACE ZIP)

Maruti Suzuki
(Super Carry)

1 |MH-09-EM-0629 0.60 355172102835963 Yes

2 | MH-07-P-3116 0.60 355172100861796 Yes

3 |MH-43-AD-8225 0.60 355172100861754 Yes

4 |MH-09-CU-8626 0.90 355172102835863 Yes

5 |MH-09-CA-5131 0.75 3558172102838035 Yes

6 |MH-09-EM-0458 0.75 | 355172102837881| Yes

3. Body of the Vehicles used for BMW Transportation must be painted from outside with
coloured symbol of BIOHAZARD and CYTOTOXIC as shown below, Label shall be
. NONWASHABLE and be prominently visible on both side of the vehicle body.

C

CYTOTOXIC

4, Name of CTF, Emergency Contact details and warning for safe handling during
accident/spillage must be prominently mentioned on both sides of the vehicle must be
mentioned on vehicle and must prominently visible.

5. Driver must have valid Driving license and trained to handle emergency.

. o 0. - o naus-id.
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SCHEDULE-|

Authorization for Management of Bio-Medical Waste (Category and Quantity)

The authorization is granted for Collection, Transportation, Treatment and disposal of
BioMedical Waste (BMW) in waste categories and quantities listed here in below:

Category

Type of Waste

Quantity not

to exceed Treatment &

Disposal

Segregation Colour

coding

(Kg/Month)

1 Yellow a) Human Anatomical 9900.00| Yellow coloured non-|Incineration
waste chlorinated plastic
b) Animal Anatomical 150.00 bags.
Waste
¢) Soiled Waste 7500.00
d) Expired or 1199.00
Discarded Medicines
e) Chemical Waste 0.00
f) Chemical Liquid 0.00|Separate collection
Waste ' system leading to
effluent treatment
system.
g) Discarded linen, 3150.00| Yellow coloured non
mattresses, beddings - chlorinated plastic
contaminated with bags or suitable
blood or body fluid. packing material.
h) Microbiology 1500.00 [Autoclave safe Incineration of
Biotechnology and plastic bags or Pretreated sterilized
other clinical containers. waste as per
laboratory waste National AIDS
Control Organisation
or World Health
Organization
guidelines.
2 Red Contaminated waste 870.00|Red coloured non Sterilized plastic
(Recyclable) chlorinated plastic  [Biomedical waste
bags or containers. |shall be sent to
MPCB authorized
BMW plastic
recycler.
3 White Waste sharps 180.00| Puncture proof, Leak | Disinfected and
| (Translucent) [including Metals proof, tamper proof |mutilated sharps to
container. be sent toMPCB
authorized metal
recycler.
4 Blue a) Glassware 1200.00 | Puncture proof, Leak | Chemically treated
proof with Blue disinfected
b) Metallic body 450.00 | coloured marking. | Glass/Metal waste to
authorized recycler.

(13-02-2023 01:08:12 pm) /QMS.PO6_F02/00
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SCHEDULE-II
Responsibilities of the CTF Operator of the Facility

1. You shall upgrade /Operate Common BMW Treatment Facility, in accordance with BMW
Management Rules, 2016 as amended 2018 and CPCB guidelines issued time to time.

2. You shall ensure that all Health Care Establishments and Institutions generating BMW
in your jurisdiction shall obtain membership of the Common Facility and CCA from
MPCB and each HCE authorised shall hand over the waste to the Facility. Also ensure
that records of the members are maintained properly.

3. You shall establish and implement bar code for waste collections and global positioning
system enabled for vehicle tracking of bio-medical waste transport vehicle

4. You shall ensure Receipt, Treatment and Disposal of only segregated Bio-Medical
Waste in colour coded bags from the HCEs within 48 hours from the generation.

5. You shall Supply non-chlorinated plastic coloured bags to the occupier as per mutual
agreement :

6. You shall ensure mandatory colour coded bins are used for source segregation of BMW
by the HCEs and Institutions generating BMW.

7. You shall fix the charges for providing services to HCEs in consultation with local
Medical Association.Any dispute regarding charges shall be resolved at District
Advisory Committe under the Chairmanship of District Collector

8. The treated Plastic / Metal Waste shall be handed over to the Recycler authorized by
MPCB for recycling of treated Bio Medical Waste,record shall be maintained.

9. You shall provide training to all workers-involved in handling of bio-medical waste at
the time of induction and at least once a year thereafter and maintain record of
effectiveness thereof.

10. You shall undertake appropriate medical examination at the time of induction and at
least once in a year and immunize all workers involved in handling of bio medical
waste for protection against diseases, including Hepatitis B and Tetanus, that are likely

" to be transmitted while handling bio medlcal waste and maintain the records for the
same.

11. You shall provide PPE as per norms of Factory Act 1948 and ensure use of personal
protective Equipment such as Heavy Duty Gloves (Workman's Gloves), Gum Boots or
safety shoes for waste collectors, Face mask, Head Cap, Splash Proof Gowns or aprons
etc.

12. You shall develop your own website. The website should be uploaded on periodically
basis with all the information relating to Bio-Medical waste management including this
CCA and other permission and report, as directed time to time.

13. You shall maintain a log book for each of its treatment equipment according to weight
of batch; categories of waste treated; time, date and duration of treatment cycle and
total hours of operation and daily fuel/energy consupmtion.

14. You shall maintain all record for operation of incineration, autoclaving, shredding,
hazardous Waste disposed and recyclable disposed for a period of five years and
produce whenever asked by MPCB authorities.

15. The owner and operator of a common bio medical waste treatment facility both shall
_be liable for all the damages caused to the environment or the public due to improper
management of bio-medical wastes.

16. You shall ensure submission of Annual Report of BMW for the period Jan to Dec,
including category and quantity of BMW collected and Disposed at Facility in Form IV
for preceding year before 30th June of every year to the Sub-Regional Office, MPCB,
and uploading the same to MPCB website(https://www.mpcb.gov.in/).

‘ TTD: o-MPCB-CONSENT-0000145023/Indus-1d.33293
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SCHEDULE-1I
Bank Guarantees

Sr.No Activity / Condition to be Complied

Operation and Maintenance

Compliance
Timeline (Months)

. Bank Guarantee imposed to ensure timely compliance, to be observed by operator.

Bank
Guarantee
Amount

To Segregate and Handle BMW as per
Schedule |

Continuous

100,000.00

Towards Operation and Maintenance of
APCD to achieve prescribed emission
standards

Continuous

100,000.00

Towards Operation and Maintenance of
STP/ETP to achieve prescribed
discharge standards -

Continuous

100,000.00

To maintain the connectivity of VTS
system to MPCB server and
implementation of barcode system

Continuous

200,000.00

To maintain the connectivity of OCEMS
to MPCB/CPCB server

Continuous

100,000.00

To conduct and meet sterilization
validation test and temperature test for
Autoclave

Continuous

50,000.00

1B

Records

To Maintain records of BMW and
submission of Annual Report for
preceding calendar year in Form -IV
before 30th June every year

Continuous

25,000.00

To maintain records of recyclable
waste handed over to MPCB/ CPCB
authorized recycler and hazardous
waste disposed at CHWTSDF

Continuous

25,000.00

To maintain record of training imparted
to HCEs in your jurisdiction

Continuous

100,000.00

Total

8,00,000.00

Note: You shall extend the previously submitted Bank Guarantee valid upto
the validity of this CCA + 4 months additional.

"SHREE GOVIND BIOMEDICAL PVT.LTD./CO/UAN No.MPCB-CONSENT-0000145023/Indus-Id.33293

» o 4 of 1
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SCHEDULE-IV
General Conditions

The following general conditions shall apply:-

1. You shall provide facility for collection of environmental samples and samples of trade
and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in
this behalf.

2.  Whenever due to any accident or other unforeseen act or event, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith reported to Board, concerned Police Station, Executive Engineer MIDC and

_Local Body. In case of failure of pollution control equipment’s, the process connected
to it shall be stopped.

3. You shall provide an alternate electric power source sufficient to operate aII pollution
control facilities installed to maintain compliance with the terms and conditions of the
consent. In the absence, the applicant shall stop, reduce or otherwise, control
operation to abide by terms and conditions of this consent.

4. You shall submit to this office, the 30th day of September every year, the
Environmental Statement Report for the financial year ending 31st March in the
prescribed Form-V as per the provisions of rule 15 of the Environment (Protection)
(Second Amendment) Rules, 1992.

5. You shall comply with the Hazardous Waste (M, H & TM) Rules, 2016 and submit the
Annual Returns as per Rule 20(2) of Hazardous Waste (M, H & TM) Rules, 2016 for the
preceding year April to March in Form-IV by 30th June of every year to Regional Office,
Kolhapur.

6. You shall engage qualified staff/personnel/agency to see the day to day compliance of
consent & authorization condition towards Environment Protection.

7. Separate drainage system shall be provided for collection of trade and sewage
- effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the Terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

8. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the HCE.

9. You shall install a separate meter showing the consumption of energy for operation of
domestic and industrial effluent treatment plants and air pollution control system. A
register showing consumption of chemicals used for treatment shall be maintained.

10. You should not cause any nuisance in surrounding area. You shall maintain good
housekeeping.

11. You shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every
year on available open plot area, number of trees surviving as on 31st March of the
year and number of trees planted.

12. The non-hazardous solid waste arising in the HCE premises, sweepings, etc. be
disposed of scientifically so as not to cause any nuisance / pollution. The applicant

" shall take necessary permissions from civic authorities for disposal of solid waste.

13. You shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification Dated. 16/11/2009 as amended. :

SHREE GOVIND BIOMEDICAL PVT.LTD./CO/UAN No.MPCB-CONSENT-00001450237Indus-1d.33293
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14. You shall submit an official e-mail address and any change will be duly informed to the
MPCB.

15. You shall observe provisions of E-waste (Management) Rules 2016 & as amended time
to time and Batteries (Management and Handling) Amendment Rules, 2010.

16. An inspection book shall be opened and made available to the Board's officers during
their visit to the HCE.

17. In case you use/ handle/ generate the cytotoxic waste you shall strictly adhave to the
standards/ SOPs applicable and waste shall be labelled specifically as "Cytotoxic
Waste" with symbol on waste containers/ bags and shall handover to BMW CTFs.

18. You shall obtain required permissions from competent authority for radio active
material user/ handling/ disposal of waste before commencement of such activity.

19. The Energy source for lighting purpose shall preferably be LED based.

20. You shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications
within the plant

21. You shall provide personal protection equipment as per norms of Factory Act 1948

22. You are responsible to submit application for renewal of Combined Consent &
~ Biomedical Waste authorization before 60 days of expiry.

This certificate is digitally & electronically signed.

. . 0. - - naus-id.
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MAHARASHTRA POLLUTION CONTROL BOARD
' REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, 2660448 iR Udyog Bhavan,
Fax No. (0231) 2652952. ool Near Collector Office,
E-mail: rokolhapur@yahoo.com | Kolhapur - 416 003.

@ Website:http://mpcb.mah.nic.in
MPCB/RO/KOP/BMW/ 2.20%2.)c02-4 Date: 21]04’ 2092, .
To,

M/s Shree Govind Bio Medical Corporation CBMWTSDF
Gat No-65 (383)/2/1, A/lpKurgaon Nerur,
Tal- Kudal, Dist. Sindhudurg.

Sub:- SHOW CAUSE NOTICE for violation of Bio-Medical
Waste (M & H ) Rules, 2016.

LR » ‘
Ref:- 1. Bio-Medical Waste (M & H) Rules, 2018.
2. Consent granted by the Board.
3. Visit of Board officials on 29.06.2022.
4. Proposal submitted by SRO Ratnagiri.

-----------------------------------------------------------------------------------

WHEREAS, the Ministry of Environment & Forests, Govt. of India in exercise
of powers conferred under Environment (Protection) Act, 1986 has notified the Bio-
Medical Waste (Management and Handling) Rules, 2016.

WHEREAS, you are operating your CBMWTSD Facility in ‘Pollution Prevention
Area’ declared under Bio Medical Waste (M & H) Rules 2016 as well as Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act, 1981 & Hazardous Waste (M & TM) Rules, 2016.

AND WHEREAS, Board has granted to you consent under Bio Medical Waste
(M & H) Rules 2016 as well as Water (Prevention & Control of Pollution) Act, 1974, Air
(Prevention & Control of Pollution) Act, 1981 & Hazardous Waste (M & TM) Rules,

2016. .

AND WHEREAS, it'is obligatory on your part to'provide full-fledged transport
treatment & disposal of Bio medical waste generated from health centre & to operate
the same round the clock so as to achieve the authorization standards prescribed by
the Board under Bio Medical Waste (M & H) Rules 2016 as well as Water (Prevention
& Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 &
Hazardous Waste (M & TM) Rules, 2016 as well as Environment Protection act 1986.

AND WHEREAS, Board Officials visited your unit on 29.06.2022 for
investigation of the compliance and SRO Ratnagiri reported following non
compliances.

You are collecting Bio-Medical Waste from Health Care Establishments out of
your jurisdiction which is not allotted to you i.e. Shahuwadi & Budhargad Tahasil
of Kolhapur District.-. ‘

7
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AND WHEREAS, .after examining the report of your case, | am satisfied that
you are not serious about compliance of Bio Medical Waste ( M & H ) Rule and duties
of CBMWTSDF and knowingly and will full operating the transportation and disposal
activity causing adverse effect on the human health and surrounding environment

NOW THEREFORE, you are hereby directed to Show Cause as to why legal
action shall not be initiated against your CBMWTSDF under the provisions of the
Environment (Protection) Act, 1986 for the above non-compliance.

Your reply/objection if any in this regard should reach to this office with 7 days
from the date receipt of this office, failing which the Board will have no option than to
initiate legal action under the above enactments against your CBMWTSDF, which may

be noted. 7
‘\\7? /{q‘z’;ﬂ 22

(J. S. Salunkhe)
Regional Officer, Kolhapur.

Copy submitted for for stringent action-

1. The Principal Scientific Officer, M.P.C. Board, Mymbai.
Copy to-

Sub Regional Officer, M.P.C. Board, Ratnagiri & Kolhapur.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, 2660448 R Udyog Bhavan,
Fax No. (0231) 2652952. (7T T Near Collector Office,
E-mail: rokolhapur@yahoo.com N Kolhapur - 416 003.
' " Website:http://mpcb.mah.nic.in
. TS
MPCB/RO/KOP/BMW/PD/ 2.2 082 £ 6002 Date: 2 cfog|2025.
To,

M/s. Shree Govind Bio Medical Corporation CBMWTSDF.
Gat No-65 (383)/2/1,AlpKurgaon Nerur,
Tal-Kudal, Dist. Sindhudurg.

Sub:- Proposed Directions for violation of Bio-Medical
Waste ( Management and Handling ) Rules, 2016
and Amendments there after.

Ref:- 1. Bio-Medical Waste (M & H ) Rules, 2018 .
2. Consent granted by the Board.
3. Visit of Board officials to your unit on 29.06.2022.
4. Show Cause Notice issued by the Board dated 21.07.2022.
5. Approval from the competent authority dated 10.08.2022.

-----------------------------------------------------------------------------------

Whereas, the Ministry of Environment & Forests, Govt. of India in exercise
of powers conferred under Environment ( Protection ) Act, 1986 has notified the
Bio-Medical Waste ( Management and Handling ) Rules, 2016.

WHEREAS, you are operating your CBMWTSD Facility in ‘Pollution Prevention
Area’ declared under Bio Medical Waste (M & H) Rules 2016 as well as Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act, 1981 & Hazardous Waste (M & TM) Rules 2008.

AND WHEREAS, Board has granted to you consent under Bio Medical Waste
(M & H) Rules 2016 as well as Water (Prevention & Control of Pollution) Act, 1974, Air
(Prevention & Control of Pollution) Act, 1981 & Hazardous Waste (M & TM) Rules,
2008

. AND WHEREAS, it is obligatory on your part to provide full fledged transport
system from allotted area, treatment & disposal of Bio medical waste generated from
health centre & to operate the same round the clock so as to achieve the authorization
standards prescribed by the Board under Bio Medical Waste (M & H) Rules 2016 as
well as Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control
of Pollution) Act, 1981 & Hazardous Waste (M & TM) Rules, 2008 as well as
Environment Protection act 1986.

_AND WHEREAS, Board Officials visited your unit for investigation of the
compliance as per ref no. (3) and observed you are collecting the Bio Medical waste
from Health Care Establishments out of your jurisdiction which is not allotted to you
i.e. from Bhudargad and Shahuwadi Tahasil of Kolhapur District. This office has issued

\\
. o
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Show Cause Notice for the same as per ref. no. (3). However you have failed to submit
online reply for the same within stipulated period.

AND WHEREAS, after examining the record of your case, reports of officers
of the Board & making necessary enquiries, | am satisfied that you are causing
Environmental Pollution problems in the surrounding area and knowingly & wilfully
causing grave injury to the environment thereby violating various Environment

enactments.

NOW THEREFORE, in exercise of the powers conferred on the
undersigned by the Board under section 33A of the by the Water (Prevention & Control
of Pollution) Act, 1974 and section 31A of Air (Prevention & Control of Pollution) Act,
1981 it is proposed to issue the following directions (for avoidance of doubt, the
directions include closure, prohibition or regulation of your activities).

1) Why stringent legal action shall not be initiated against your CBMWTSDF

You are directed to file your reply to these directions if any, within seven
days from the receipt of this notice failing which Board shall consider issuance of
appropriate final directions as may be deemed fit in your case, which may please be

noted.
FOR AND ON BEHALF OE THE BOARD

————"“/

(J. S. Salunkhe)

Regional Officer,
M.P.C. Board, Kolhapur

Copy submitted for stringent action-

1. The Principal Scientific Officer, M.P.C. Board, Mumbai.
Copy to- :

Sub Regional Officer, M.P.C. Board, Ratnagiri.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, 2660448 Rt Udyog Bhavan,
Fax No. (0231) 2652952. o7 Near Collector Office,
E-mail: rokolhapur@yahoo.com | e Kolhapur - 416 003.
S Website:http://mpcb.mah.nic.in
e
MPCB/RO/KOP/BMW/PD/ 2 211160006& Date: 10]1| 2022
To, ;

M/s. Shree Govind Bio Medical Corporation CBMWTSDF.
Gat No-65 (383)/2/1,AlpKurgaon Nerur,
Tal-Kudal, Dist. Sindhudurg.

Sub:- Directions for violation of Bio-Medical Waste
( Management and Handling ) Rules, 2016
and Amendments there after.

Ref:- 1. Bio-Medical Waste (M & H ) Rules, 2018 .
2. Consent granted by the Board.
3. Visit of Board officials to your unit on 29.06.2022.
4. Show Cause Notice issued by the Board dated 21.07.2022.
5. Proposed Directions issued by the Board dated 25.08.2022
6. Proposal submitted by SRO Ratnagiri.
7. Approval from the competent authority dated 04.11. 2022.

Whereas, the Ministry of Environment & Forests, Govt. of India in exercise
of powers conferred under Environment ( Protection ) Act, 1986 has notified the
Bio-Medical Waste ( Management and Handling ) Rules, 2016.

WHEREAS, you are operating your CBMWTSD Facility in ‘Pollution Prevention
Area’ declared under Bio Medical Waste (M & H) Rules 2016 as well as Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act, 1981 & Hazardous Waste (M & TM) Rules, 2008.

AND WHEREAS, Board has granted to you consent under Bio Medical Waste
(M & H) Rules 2016 as well as Water (Prevention & Control of Pollution) Act, 1974, Air
(Prevention & Control of Pollution) Act, 1981 & Hazardous Waste (M & TM) Rules,
2008

AND WHEREAS, it is obligatory on your part to provide full fledged transport
system from allotted area, treatment & disposal of Bio medical waste generated from
health centre & to operate the same round the clock so as to achieve the authorization
standards prescribed by the Board under Bio Medical Waste (M & H) Rules 2016 as
well as Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control
of Pollution) Act, 1981 & Hazardous Waste (M & TM) Rules, 2008 as well as
Environment Protection act 1986.

AND WHEREAS, MPCB Board has issued Show Cause Notice and
Proposed Directions to your CBMWTSDF on 21.07.2022 & 25.08.2022 respectively.

F
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However you have failed to comply the Directions and till collecting the Bio Medical
waste from Health Care Establishments illegaly out of your jurisdiction which is not
allotted to you i.e. from Bhudargad and Shahuwadi Tahasil of Kolhapur District. The
reply submitted for PD also shows that you are accepting the BMW other than your
jurisdiction and not submitted detailed report of collection, Treatment and disposal of
the same. You are operating your CBMWTSDF Facility without holding Consent to
Operate for treatment of BMW from the Board. You are also holding NOC only for
“disposing surplus COVID Bio Medical Waste” to M/s. Mumbai Waste Management
Ltd., MIDC Taloja, Mumbai. This NOC is only for surplus COVID Bio Medical Waste.
llegal disposal of BMW from you also raised BMW disposal issues in the meetings for
several times in District Collector & District Health Officer Kolhapur and Ratnagiri.

AND WHEREAS, after examining the record of your case, reports of officers
of the Board & making necessary enquiries, | am satisfied that you are causing
Environmental Pollution problems in the surrounding area and knowingly & wilfully
causing grave injury to the environment thereby violating various Environment
enactments.

NOW THEREFORE, in exercise of the powers conferred on the
undersigned by the Board under section 33A of the by the Water (Prevention &
Control of Pollution) Act, 1974 and section 31A of Air (Prevention & Control of
Pollution) Act, 1981 & Bio-Medical Waste ( Management and Handling ) Rules,
20186, it is proposed to issue the following directions (for avoidance of doubt, the
directions include closure, prohibition or regulation of your activities).

[) Why stringent legal action shall not be initiated against your CBMWTSDF

You are directed to file your reply to these directions if any, within seven
days from the receipt of this notice and also to stop the collection of the BMW Waste
totally from the area not allotted to your CBMWTSDF and the area from which you
are illegally collecting the BMW from HCEs without obtaining NOC from the Board.
And failing which Board shall consider issuance of appropriate final directions as may
be deemed fit in your case, which may please be noted.

FOR AND ON BEHALF OF THE BOARD
(1. S. Salunkhe)

Regional Officer,
M.P.C. Board, Kolhapur

Copy submitted for stringent action-
1. The Principal Scientific Officer, M.P.C. Board, Mumbai.
Copy to-
Sub Regional Officer, M.P.C. Board, Ratnagiri/ Kolhapur.
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ANnnexust-X_

MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, il Udyog Bhavan,
2660448 . Near Collector Office,
Fax No. (0231) 2652952. —~— Kolhapur - 416 003.
E-mail: s Website:http://mpcb.mah.nic.in
rokolhapur@mpcb.gov.in — ;
“Your Service is Our Duty”

MPCB/RO/KOP/SCN/ 2305260011 Date: 26.05.2023.

To,
M/s. Shree Govind Bio Medical Corporation CBMWTSDF

Gat No-65 (383)/2/1, A/pKurgaon Nerur,
Tal-Kudal, Dist-Kolhapur.

Sub:- SHOW CAUSE NOTICE for Environmental
compensation for violation of Bio-Medical
Waste (M & H) Rules, 2016.

Ref:- 1. Bio Medical Rules 2016.

2. Consent granted by the Board.

3. CPCB Direction under section 5 of Environment
(Protection) Act, 1986 to CBMWTFs in Maharashtra.

4. Order passed by Hon'ble Supreme Court in Writ petition
no. s13029/1985 on 30.07.2020

5. Report/ proposal submitted by SRO Ratnagiri.

7. Various Directions issued by the Board time to time.

nnnnn D L

WHEREAS, the”Ministry of Environment & Forests, Govt. of India in exercise of
powers conferred under Environment (Protection) Act, 1986 has notified the Bio-
Medical Waste (Management and Handling) Rules, 2016.

" WHEREAS, you are operating your CTF in 'Pollution Prevention Area’ declared
under Bio Medical Waste (M & H) Rules 2016 as well as Water (Prevention & Control
of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 & Hazardous

Waste (M & TM) Rules, 2008.

AND WHEREAS, Board has granted to you authorization under Bio Medical
Waste (M & H) Rules 2016 as well as Water (Prevention & Control of Pollution) Act,
1974, Air (Prevention & Control of Pollution) Act, 1981 & Hazardous Waste (M & TM)

Rules, 2008

AND WHEREAS, it is obligatory on your part to provide full-fledged transport
treatment & disposal of Bio medical waste generated from health centre & to operate
the same round the clock so as to achieve the authorization standards prescribed by
the Board under Bio Medical Waste (M & H) Rules 2016 as well as Water (Prevention
& Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 &
‘Hazardous Waste (M & TM) Rules, 2008 as well as Environment Protection act 1986.

-
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AND WHEREAS, the Board officials of SRO Ratnagiri office has submitted the
proposal for initiating necessary action under the Environment ( Protection ) Act, 1986
has notified the Bio-Medical Waste ( Management and Handling ) Rules, 2016.

. AND WHEREAS, your facility has collected Bio Medical waste from the taluka’s
of Kolhapur district (Shahuwadi, Bhudargad, Kagal & Hatkangale) & issued
membership to the clinic & hospitals in above mentioned taluka's of Kolhapur district
which are not included in jurisdiction of the facility. Many of the membership are valid
up to 31.03.2023. The waste collected from this taluka's & it's disposal is still not
incorporated in then annual reports submitted by you since 2017.Your facility has also
not submitted details of Clinic & Hospital to whom they have provided membership out
site the jurisdiction & also not provided details of quantity of waste collected out of the
jurisdiction & disposal pathway till date. Facility has yet not submitted reply to closure

_direction dated 29.11.2022 & details of disposal-of bio medical waste stored at Nerur
facility before issuance of closure direction

AND WHEREAS, after examining the report of your case, | am satisfied that you
are not serious about compliance of Bio Medical Waste (M & H) Rule knowingly and
issued membership to the doctors/ HCE's which are not under your jurisdiction.

NOW THEREFORE, you are hereby directed to Show Cause as to Why legal
action shall not be initiated against your facility under the provisions of the
Environment (Protection) Act, 1986 for the above non-compliance.

Your reply/objection if any in this regard should reach to this office with 5 days
from the date receipt of this office, failing which the Board will have no option than to
initiate legal action under the above enactments against your hospital, which may be

e —

(J.S. Salunkhe)
Regional Officer, Kolhapur.

Copy to-
1. The Principal Scnenttﬁc Officer, M.P.C. Board, Mumbai.
2. Sub Regional Officer, M.P.C. Board, Ratnagiri.
- For further follow up & you are directed to serve the notice to HCE &

submit the compliance within stipulated period.
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Maharashtra Pollution Control Bouard

Sub Regional Office, Ratnagiri .
13.05.2024

Visited to CBMWTSDF i. e. M/s. Shree Govind Biomedical Corporation Ltd, Gut
No. 65 (383)/2/1, A/p. Kutgaon, Nerur, Tal. Kudal, Dist. Sindhudurg for checking the
compliance of SCN dtd. 04/04/2023 & dtd. 26.05.2023 as per Hon’ble NGT Order did
01/05/2024 in respect of O. A. No. 37/2024 (W. Z.)

During visit following observations made as-
Compliance of Show Cause Notice dtd 04/04/2023 as below -

I. Above mentioned location niow there is no any activity observed.

-

Also not found any bio-medical waste stored at site.
During visit asked to representative produce the record of collecting the BMW from

)

2

unauthorized area but representative unable o produce the record. Therefore

instructed to him submit or communicate all relevant documents to this office
immediately,

Compliance of Show Cause Notice dtd. 26 05.2023 as be!mv -

e R

I. The CTF has submitted 1hx_ rcplv ol S(N on 16 06 7023 ,In the reply PR has.

mentioned that, the lauhty h'xs sloppcd th:., membcnshnp _given 0. HCE-on .

30/112022. L G § g % B ot ot B o SR
2. The ruprcscnlatnvc unable m pxodur.c the record ol waste collected & disposal from
Kolhapur Dt:tml (Shahuw'\dl Bhudmg.id Kagal & lJ.nknng,nlo) avhich-are not

included in jurisdiction of the facility. The waste collected from’ this taluka’s & its

o

. . . ‘. R Y ¥ e Dl S 1
disposal is not incorporated in annual reports since 2017, record ol same not

produced during visit.
3. Also facility representative unable to produce the record of details of Clinie &
Fospitals to whom given the membership out site the jurisdiction & not provided

the details of quantity of waste collected outside the jurisdiction & disposal pathway,

Scanned with CamScanner
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Therefore instructed to representative submit or communicate all relevant

documents, record to this office immediately.

4. The facility has submitted reply of Closure Direction dtd. 29/11/2022 on 23/02/2023.

And facility has submitted the details of disposal of bio medical waste stored at

Nerur facility on 22/02/2023. Stored BMW send to Mumbai Waste Management,

Taloja for the further treatment and disposal.

Earlier Board has granted Consent to operate on 11/06/2021 for the treatment & disposal

ol BMW as Collection, Segegratation, Autoclaving, Shredding of BMW and Deep Burial

for Yellow Category bio medical waste. Consent to Operate valid up to 31/01/2022.

bl

y

ww

(Mahesh M Patil) (S. J. Bhoi)
Manager Field Officer
' MPCB, Ratnagiri

5230‘;’ .h&;’;j’mnka, Confent 4 epexate on 1) Jog|102)
;\, :;P dt/ol 0% Rut Dqﬂ-aff/)'{_{!c_a,,q applicakon
VAN No- MPCR tonsens . 000012915¢ It - o701 )202, .

L0 all Q,tz,’/?"w'ba clased ”’%d:jrg MPR Loasd JI 20/11/209) .
TUWis i Yoo In Romaton .
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NN exX U - X LU

A H PO ION CONTROL BOARD

REGI OFFI
Tel. No. (0231) 2652952, n— Udyog Bhavan,
2660442(! AL e Near Collector Office,
Fax No. (0231) 2652952. A~ Kolhapur - 416 003.
E-mail: e Website:http://mpcb.mah.nic.in
rokolhapur@mpchb.gov.in
. “Your Service is Our Duty”
MPCB/RO/KOP/ TS — 0 2.4 3% pate: 2zsl1\\2022-
To,

M/s. Shree Govind Bio Medical Corporation (CBMWTSDF)
Gat No. 65(383)/2/1, A/p-Kurgaon Nerur, .
Tal. Kudal, Dist. Sindhudurg. , \

Sub: Directions for violation of Bio-Medical Waste (Management and
Handling) Rules, 2016 and Amendments thereafter for Collection,
Transportation & Disposal of BMW.

Ref: 1. Authorized/Consent.Granted by the Board. :

2. Regujar complaint received regarding M/s. Govind Bio-Medical
Corporation. y ;

3. Show Cause Notice dtd. 21.07.2022.

4. Proposed Directions dtd. 25.08.2022.

5. Directions issued by the Board to M/s. Govind Bio-Medical
Corporation dtd. 10.11.2022.

6. News appeared in daily newspaper.

7. Mail received from SRO Ratnagiri dtd. 29.11.2022.

8. Approval received (MoM) dtd. 29.11.2022

AND WHEREAS, Board has granted consent to operate for the deep burial facility at
Kurgaon Nerur, Tal. Kudal, Dist. Sindhudurg for the jurisdiction of 2 talukas of Kolhapur District
& 5 Talukas of Sindhudurg District it is obligatory on your part to provide adequate facility for
collection, storage, transportation & disposal of Bio Medical Waste generated from your
jurisdiction. Also Board has granted Consent to Establish to M/s. Govind Bio Medical Corporation
at MIDC Kudal, Tal. Kudal, Dist. Sindhudurg for incineration. Same is not yet commissioned.

AND WHEREAS, it is observed that you are collecting Bio Medical Waste from
unauthorized area, also you have not complied with the guidelines issued by the CPCB' & MPCB
for collection handling treatment & disposal of Bio Medical Waste generated from your
jurisdiction.

3

3

AND WHEREAS, Board has issued Show Cause Notice on 21.07.2022, Proposed

Directions on 25.08.2022 & Directions on 10.11.2022 to M/s. Govind Bio-Medical Corporation for
not to collect any Bio Medical Waste from the authorized area.

AND WHEREAS, after examining the record of your case, reports of officers of the Board
& making necessary enquiries, it is observed that you are till collecting Bio Medical Waste from
unauthorized area, and also nqt disposed collected Bio Medical Waste from your authorized area,
and also not complying with the BMW Rules, 2016 & causing Ehvironmental Pollution problems
in the surrounding area and knowingly & wilfully causing grave injury to the environment
thereby violating various Environment enactments.
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AND WHEREAS, You are directed “not to collect”, transport & dispose the Bio Medical
Waste from Malvan, Kudal, Sawantwadi, Vengurla & Dodamarg tahsil of Sindhudurg district &
also Ajara & Chandgad tahsils from Kolhapur district till obtaining valid consent to operate for
your own CBMWTSDF plant located at MIDC Kudal, Tal. Kudal, Dist. Sindhudurg. You are also
directed to dispose off immediately the collected BMW (appréximately 20 to 30 MT) which is
stored near CBMWTSDF, Kudal to M/s. Mumbai Waste Management Ltd., MIDC Taloja, Mumbai
by strictly complying with guidelines issued by CPCB & MPCB with their official charges and
submit the copy of manifest to SRO Ratnagiri & SRO Chiplun with copy to this office for

information.

This direction is in force immediately with the approval from competent authority.
%1 \ ]
FOR AND ON BEHALF,OF THE BOARD

—’#M
: .22

(J. S. Salunkhe
Regional Officer,
* Maharashtra Poljution Control Board, Kolhapur

1. The Member Secretary, M. P. C. Board, Mumbai. *
2. The District Collector, Sindhudurg.

3. The District Collector, Ratnagiri.

4. The District Collector, Kolhapur.

5. The Superintendent of Police, Sindhudurg.

6. The Joint Director (WPC), M, P. C. Board, Mumbai.
7. Principal Scientific Officer (PSO), M. P. C. Board, Mumbai.

Copy to: - ¥
1. Sub-Regional Officer, M.P.C. Board, Ratnagiri - You are directed to necessary follow up.
2. Sub-Regional Officer, M. P. C, Board, Kolhapur - You are directed to necessary follow up.

al
i

(J. S. Salunkhe)
: Regional Officer,
Maharashtra Pollution Control Board, Kolhapur
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781 el i Kalpataru Point, 2nd and
Fax: 24024068/24023515 . S 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in g Cinema, Near Sion Circle,
Email: pso@mpch.gov.in ﬁ‘?gy Sion (E), Mumbai-400022
No. BO/MPCB/PSO/Refusal/UAN Date: 07/12/2022
No0.0000129146/CR/2212000432

To, . ®),: ®
Shree Govind Biomedical Corporation, CBMWTF '* :

Gut No.65, (383)/2/1,Gut No.65, (383)/2/1 A/P- :

Kutgaon, Nerur, Tal-Kudal, Dist-Sindhudurg. Hedg
Kudal,Sindhudurg-Sindhudurg Your Service is Our Duty

Sub: Refusal of Consent to Operate under Section 27 of the Water
(Prevention & Control of Pollution) Act, 1974 and Section 21 (4) of
the Air (Prevention & Control of Pollution) Act, 1981.

Ref: 1, CCA granted by Board Vide dtd 04/02/2020.

2. CCA granted by board vide dtd 11/06/2021.

3. Your CCA application vide UAN No. MPCB-Consent-0000129146 dtd
05/01/2022.

4. This office email dtd 06/05/2022,24/05/2022,03/06/2022 & 11/07/2022.

5. Your reply email dtd 03/06/2022 & 21/07/2022.

6. SCN issued by Regional Officer, MPCB, Kolhapur for violation of Bio
Medical Waste Management Rules,2016 vide letter dtd 21/07/2022.

7. Document uploaded on 28/07/2022.

. SCN for refusal issued on 10/08/2022.
9. Document uploaded on 18/08/2022, 23/08/2022 & 24/08/2022.
10. Proposed directions issued by Regional Officer, MPCB, Kolhapur for

violation of Bio Medical Waste Management Rules,2016 vide dtd
25/08/2022.

11. Directions issued by Reglonal Officer , MPCB ,Kolhapur for.violation of Bio
Medical Waste Management Rules,2016 vide dtd 25/08/2022

12. Directions issued by Regional Officer , MPCB ,Kolhapur for violation of Bio
Medical Waste Management Rules,2016 vide dtd 29/11/2022.

WHEREAS, the Ministry of Environment and Forests, Govt. of India in exercise of the
powers conferred by section 6, 8 & 25 of the Environment (Protection) Act, 1986 has notified
the Bio Medical Waste Management Rules, 2016 for proper management & handling of the
Bio Medical Waste.

AND WHEREAS, your application for grant renewal of Consent and BMW authorization
under the provisions under section 25 of the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981 and Authorization under
Rule 10 of the Biomedical Waste Management Rules, 2016, received through Sub Regional
Officer, Ratnagiri.
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AND WHEREAS, the Board has called the requisite information through mail dtd
06/05/2022 and follow up mail 24/05/2022, 03/06/2022 & 11/07/2022. AND WHEREAS, you
have failed to submit a satisfactory reply to the mail.

AND WHEREAS, Regional Officer, MPCB, Kolhapur has issued a Show Cause Notice for
violation of Bio-Medical Waste Management Rules,2016 and directed to submit the reply for
collecting Bio-Medical Waste from Health Care Establishments out of the CTF jurisdiction
which is not allotted to you i.e. Shahuwadi & Budhargad Tahsil of Kolhapur district.

AND WHEREAS Board has issued SCN for refusal for nonsubmission of the following
information on 10/08/2022 and informed that to submit the reply w.r.t. stopping of you Deep
Burial Facility from 27/09/2022.

. Revised water budget including trade water consumption and effluent generation

. Details of ETP provided.

. Details of BG imposed in previous CCA.

. Details of BMW collection vehicles along registration number, make, model and
capacity.

5. Taluka-wise data of bedded, and non-bedded HCE, the total number of beds as on

31.03.2022, incinerable and non-incinerable waste collected during year 2021.

6. Valid Membership copy of CHWTSDF.

- 7. Category and quantity collection and disposal of BMW as per Schedule-l of BMWM
Rules,2016. F

8. Copies of record submitted w.r.t covid waste on CPCB COVID app, MPCB portal.

9. Records of Plastic waste sent to MPCB Authorized Recycler and authorization copy
under PWM Rules,2016.

10. Details of training provided to HCEs during period 31.01.2020 to 31.01.2022.

2 W N =

AND WHEREAS, You have not submitted a satisfactory reply for the following:

1. Details of ETP provided.
2. Details of BG imposed in previous CCA.
3. Valid Membership copy of CHWTSDF.

4, Category and quantity collection and disposal of BMW as per Schedule-l of BMWM
Rules,2016. '

5. Record of training provided to HCEs during period 31.01.2020 to 31.01.2022.

 AND WHEREAS, Regional Officer, MPCB, Kolhapur has issued Proposed Direction on
25/08/2022 for non complainces of BIO Medical Waste Management Rules,2016 and failure
to submit reply to Show Cause Notice dtd 21/07/2022. and directions dtd 10/11/2022 for

following :

1. You have failed to comply with directions issued through Show Cause Notice dtd
21/07/2022 and Proposed Directions dtd 25/08/2022 and collecting the Bio-Medical
Waste from Health Care establishments illegally out of your jurisdiction which is not
allotted to you i.e. from Bhudargad and Shahuwadi Tahsi! of Kolhapur District.

Shree Govind Biomedical Corporation, CBMWTF/CR/UAN No.MPCB-CONSENT-0000129146/Indus-1d.30731 Page 2 of 3
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2. You have not submitted a detailed report of the collection, treatment, and disposal
of Bio-Medical Waste collected from Bhudargad and Shahuwadi Tahsil of Kolhapur
District.

3. You are operating a facility without holding Consent to Operate for treatment of
BMW from the Board.

4. The issue of illegal disposal of Bio-Medical Waste by you was raised in the District
Level Monitoring Committee of Districrict Kolhapur and Ratnagiri.

AND WHEREAS Regional Officer issued directions dtd 29/11/2022 to stop collection of
BMW from the allocated jurisdiction till Consent to Operate is granted for new plant with
incineration facility.

In view of the above, your application for grant of Consent for Renewal & BMW
Authorization is hereby refused u/s 27 of the Water (Prevention and Control of Pollution) Act,
1974 & Air (Prevention and Control of Pollution) Act, 1981 as well as under Rule 10
Biomedical Waste Management Rules, 2016. for the above non-compliances and directed to
transfer the biomedical waste to nearby CTFs as per directions of the Regional Officer,
MPCB, Kolhapur.

In case, you are aggrieved with the said refusal of Consent, you may prefer an appeal u/s
28 of the Water (Prevention and Control of Pollution) Act, 1974 and u/s 31Air (Prevention and
Control of Pollution) Act, 1981 and under rules 16 (1) of the Bio-Medical Waste Management
Rules, 2016 before Appellate Authority within a period of 30 days from the dated of receipt
of the said refusal orders.

23delele
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df445636

Copy submitted to : Hon'ble Chairman/Member Secretary, MPCB, Mumbai- for
information

Copy fwc to: Joint Director (WPC)- for information and n.a.
Copy to:

1. Regional Officer, MPCB, Kolhapur- for information. You shall strictly observe
compliance of your directions dtd 29/11/2022 issued to M/s Shree Govind Bio
Medical corporation , Sindhudurg, M/s S. S. Services, Ichalkaranji and M/s
Maharashtra Bio Hygienic Management, Chiplun.

2. Sub Regional Officer, MPCB, Ratnagiri- for information. You shall ensure
compliance of MPCB, Kolhapur directions dtd 29/11/2022 to M/s Shree Govind Bio
Medical Corporation , Sindhudurg, M/s S. S. Services, Ichalkaranji and M/s
Maharashtra Bio Hygienic Management, Chiplun and keep strict vigilance to
ensure scientific collection and disposal of BMW in the jurisdiction. You shall also
submit the monthly status of Consent to Establish and Compliance of Incineration
facility of M/s Govind Bio Medical Pvt. Ltd, MIDC Kudal to MPCB, Kolhapur with
copy to JD(WPC) & PSO, MPCB, Mumbai.
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Maharashtes Pollution Contral Board
Sub l'lcgi(mnl Olfice, Ratnagiri
13.05.2024

I. Visited to CBMWTSDF i. e. M/s. Shree Govind Biomedical pvt. Lid, Plot No. H-
148, MIDC Kudal, Tal. Kudal, Dist, Sindhudurg is in operation, but during visit not

found in operation duc to non-availability of BMW.

[

. CTF has provided 3 Nos. authorized vehicles for collection the BMW, All 3 No.

vchicles going on route {or collecting the BMW.

‘ud

CTF having 1 no. 100 Ke/hr capacity incinerator, PP has provided auto loading
system, diesel burncr & online monitoring system. PP has provided ventury
scrubber as APC‘S with 30 mtr height of stack.

4. PP has provided 20 CMD capacity Primary & tertiary ETP. Treated effluent recycled
to vertury scrubber. '

5. PP has installed 1 No. 400 Lit/ cycle cap. Autoclave & | No. shredder having cap.
100 kg/hr,

6. PP has installed T No 62.5 KVA eap. D. G. Set with 6 mtr height of stack.

7. PP has provided concretized 2 Nos tanks {or chemical disinfection.

8. PP has provided separate rooms for storage of HW & recycele material,

9. The work of separate compartments for Red, Blue & White category found in
progress. For Yellow category they have provided separate compartment near
incinerator. .

10.During visit asked to representative produce the record of collecting the BMW but

representative unable to produce the record. Therefore instructed to representative

submil or communicate record of collecting BMW 1o this office immediately.

During visit representative reported thal, now not collecting the BMW from

unauthorized arca.
s
(Mahesh M Patil) (S. J. Bhol)
Manager Field Officer

MPCB, Ranagiri
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